
IIIGH COT]RT OF JAMMU & KASHMIR A}[D LADAKTI AT SRINAGAR
@xercising powers of Bar Council ,"t"fTfion 58 of the Advocates Act, 196l)

NOT!FICATION

c/LP Dated: l].jO.Zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishva Ranjan Pandita
S/O Vinod Pandita
R/O Village Shergund, Tehsit Shangus, District Anantnag

vide notification No. ated ZB^o\-znZz for a period of one

year has been extended till 31 10.2024 subject to the veriflcation of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisiona! licence/enrollment must be
souqht before the date of expirv unless the absolute/fina! enrollment as an
Advocate is ordered there before.

By Order

Regis ministration)

No

ale

No: RGlLP Dated: l7 .to.zozs

trar (Adw ffi*
Copy fonuarded to the: -

1. Principa! District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Vishva Ranjan Pandita, Advocate

......for information and necessary action. {

l-'l'

Registrar (Administration)

7

EXTENSION
OF PROVISIONAL ENROLLMENT

_8L I
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HIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No G/LP Dated: lT.to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asma Jahangir
D/O Mohd Jahangir Khanday
R/O Danow Bogund, Tehsil Qaimoh, District Kulgam

vide notification No 2/022 ateA I l- ll -2o2:- for a period of one

year has been extended till 3{.10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order d

--p -
trar Adminis

-4f
Alo.' qll - RG4LP Dated: 11 .to.zozs

copy

1.

2.
3.

4.
5.

6.

7.

forwarded to the: -

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
tncharge Ghief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Ms. Asma Jahangir, Advocate
......for information and necessary action'

),n'
Regis

-.p

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFI CATION

No /RG/LP Dated:f J.to.zozs

Provisiona! admission granted under Advocates Act, 1961 in favour of

Mr. Sabreena Hassan
D/O Ghulam Hassan Jahara
R/O Brenwar, Tehsil Chadoora, District Budgam

vide notification No 8t 2o Ph aatea 3o - oS- ?,o72 for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / nsion of orovisional licence/en Ilment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

NoLl6q37-

Resistrar

Dated: .17 .to.zo2; 6Y
d

P

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi.

3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.

S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Sabreena Hassan, Advocate
......for information and necessary action'

7

4

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COTIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: /RG/LP Dated: l-7.to.zozs

Provisional admission granted under Advocates Act, 1go1 in favour of

Mr. Parvaiz Ahmad Bhat
S/O Wali Mohammad Bhat
R/O Drugmulla, Habib Bhat Mohalla near Shah Masjid, Tehsil Drugmulla,
District Kupwara

vide notification No.lqb dated 3o-oS-ToLLfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
-* 49

r ministration)

tto,MRGlLP Dated:Zlo.zozs y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uplo tding on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Parvaiz Ahmad Bhat, Advocate
......for information and necessary action'

7
,

n-
Regis

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

/RG/LP Dated: l\o.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hadiya Rasheed
D/O Abdul Rasheed llajam
R/O Kawoosa Khalisa Tang Mohalla, Tehsil Narbal, District Budgam

vide notification No.{g3l2oz>l?Aaadz}-oS-Lrzz-for a period of one

-

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order -+-n'
Registrar (Administration)

ruor@RG/LP Dated:l1.to.zozs y
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Budgam'
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Hadiya Rasheed, Advocate

......for information and necessary action'

n
Regis

rt'-

No
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HIGH COT]RT OF JAMMU & KASHMIR AI{D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NoTIFICATION

No:# /RG/Lp Dated: lho.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Safoora Ahad
D/O Abdul Ahad Wani
R/O Maidan Chogal, Khan Mohalla, Tehsil Handwara, District Kupwara

vide notification No.zoollzoe+l&Grdated ltt-tt- UZz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisiona! licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
-\O

r minist n)

u,,MRGILP Dated: 11 .to.zozs F
Gopy forurarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Counci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uplc.eding on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar fol. information

and also keeping record of the same.
Ms. Safoora Ahad, Advocate

......for information and necessary action.

b-s
7

\n
Registrar

@
minist ration),?

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 196l)

***

NoTIFICATION

No /RG/LP Dated: lf;o.2o2s

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shujaut Hussain Lone
S/O Ab. Rahim Lone
R/O Mastan Khopri Gurez, Tehsit Gurez, District Bandipora

vide notification No o b 2a 116oateo zBs+-L"-LL- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

*-

I

v)
trar ministration)

N*,WRG,LP Dated:l].to.zo2' @ ,ry
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora'
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Bandipora'
S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uproading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for inlormation

and also keeping record of the same'
Mr. Shujaut Hussain Lone, Advocate

......for information and necessary action'

-,Regis

7

EXTENSION
OF PROVISIONAL ENROLLMENT
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t'-
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HIGH COI'RT OF JAMMU & KASHMIR A]\[D LADAKH AT SRINAGAR
@xercising powent of lBar Councit under Section 58 of the Advocates Act, 196l)

***

N TIFICATI

/RG/LP Dated: (ho.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Ajravat
S/O Joginder Kumar
R/O Barnoti, Tehsil & District Kathua

vide notification No.lo?2 ?n dated 28-o4-2n2> for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

fhe renewal / extension of provisiqnal licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No

+
ministra n)

Alo 616ki3 P Dated: ll.to.zozt
Copy fonvarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Counci! of India, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next iss le of

Government Gazette.
4. President, District Bar Association, Kathua'.
O. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upload.ng on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for infornration

and also keeping record of the same.7' *.. 
"::1:',*fl?J*fl1ffiffiecessary action

--p
n

dministration)

EXTENSION
OF PROVISIONAL ENROLLMENT

Regis r ,y
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HIGH COURT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powens of Bar Council under Section 58 of the Advocates Act, 1961)

***

N FIGATI

No:23I ? 'il &rt\lRG/LP Dated: 17,10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahbaz llahi
S/O Mohd Abdullah
R/O Doligar, Ilinjhal, Tehsil Banihal, District Ramban

vide notification 0 3o-oT-l-22 tor a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order I

\P

AIo q -4{
ftgis

Dated: l/-.to.zozs

r')

f-
dmin tion)

Copy forurarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban'
S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploi rding on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for inf rrmation

and also keeping record of the same.

Mr. Shahbaz llahi, Advocate
......for information and necessary action

7

t

*

istration)

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAI(H AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOT!FICATION

No:Z)Zo *fzoazncllp Dated: t7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Sharma
S/O Shashi Pal Sharma
R/O Lower Kanhal Bishnah, Tehsil Bishnah, District Jammu

vide notification No.6zt)ZnZzJRhrdated 3o-o{-Zan for a period of one

-

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order t

;,

ffigi.
+'

lnts tion)

FI

AIo 4 6 qg n - g " RG/LP Dated: ty;10.202s

Copy fotwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CpC e-Courts, Hi6h Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' nar'nanu|lffifr"ffJHi?""".."ryaction.

tration)

w 4q,*

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COI]RT OF JAMMU & KASHMIR A]\D LADAKH AT SRINAGAR
@xercising powersl of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICAT!ON

No,WRGlLP Dated: 17f0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rudra Pratap Singh
S/O Sanjay Kotwal
R.IO 347tF, Prem Nagar, Tallimorh, New Plot, Teshil & District Jammu

6 Rvide notification N ?-o dated 3o *o??aT^ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before. )

By Order
h-F

No,WRG,LP
Gopy fonrarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same'7' *'' *:::1"1Tl3lfi?i};#H:::;ary 
action

D ate d : !2. r o. z;:tt"' " #'^ry2'"'
;>-)

-?
)

EXTENSION
OF PROVISIONAL ENROLLMENT

dministra
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HIGH COtiRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFI CATION

No,@RG/Lp Dated:l 7=10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajib Mehraj Khan
S/O Mohammad Qasim Khan
R/O Village Bhera, Tehsil Mendhar, District Poonch

vide notification 6 n dated 3a*o{-%72 for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

f,1
Regis trar n)

xo:MGlLP Dated: tV-.10.202s &e
Gopy fonuarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPG e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *.. ":l: rHffi,'#X:l'"1j1""""*.ary acrion
t

-1 ;tra rnrs

-ry

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No:MRG/LP Dated: t1.10.202g

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parv Sharma
S/O Sunil Sharma
R/O H.No.942, Jullaka Mohalla JainBazar, Teshil & District Jammu

vide notification No ./qrf u^" lt?G, dated 3o -o{-?aZL for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provi ional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before. r

By Order

Administration)

tto,\11:,{51t RG/LP

Copy fomarded to the: -

Dated: l'7.to.zozs m"t
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Ghief Librarian, High Gourt Wing Jammu/Srinagar for information

and also keeping record of the same.

7' Mr' Parv ill,lt?;if#ff necessary action

ministration)

,

EXTENSION
OF PROVISIONAL ENROLLMENT

ffi,1*
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HIGH COI]RT OF JAMMU & KASHMIR AJ\D LADAKII AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No:@RG/Lp Dated. I 7.10.202g

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Reshiv Kumar
S/O Mukesh Kumar
R/O Village Loorkote, Tehsil & District Rajouri

vide notification No.bb>l?,oz^rtQ,a dated 3o-o{-hoLz for a period of one

year has been extended til! 3{.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\

*-
ministration)

Alo; a6- Dated: l7-.to.zozt -ffia
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri'
O. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' *:::';"filil?il"ff;Hffiecessary 
action

\

EXTENSION
OF PROVISIONAL ENROLLMENT

C/a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Smtion 58 of the Advocate Act, 1961)

***

NOTIFICATION

No: 23 24 {loulRcllp Dated: ( f.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Prajwala Sambyal
D/O Sanjay Singh
R/O W.No.S, Near District Hospital Samba, Tehsil & District Samba

vide notification No.6Sql>oZ"l[?A dated 3o^o{-ZaZZ. for a period of oneTT
year has been extended till 3{.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisiona! licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ft

ministration)

No, Ll 70 ll+- zt - RG/LP

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Ms. Prajwala SambYal, Advocate
......for information and necessary action'

Registra

Dated: l7 -.to.zoze

7

n
M

ministration)

EXTENSION
OF PROVISIONAL EI{ROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOT!FICATION

No:24^< {e ,z1RG/LP Dated: 17,10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Reyaz Ahmad Beig
S/O Ab. Gaffar Beig
R/O Beigh Mohalla Warsan Kralpora, Tehsil Kralpora, District Kupwara

vide notification No.looil?-22lRCn dated zB-o?-ZozZfor a period of oneTr
year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\

By Order

Regis trar Administra n)

IVo.' Q= ozr- ro RG/LP Dated: Q -.ro.zozs w a\

r9
r0

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association Kupwara'
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' " *:1:',#ffi,1:;t? 
*H31".,"o action

I

t6

{--<
-,

EXTENSION
OF PROVISIONAL ENROLLMENT

Regis inistration)
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HIGH COI]RT OF JAMMU & KASHMIR AT\D LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No 2326 ,/" ^utRG/LP Dated: rr-10.2023

-

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Paramjit Kumar
S/O Nasib Chand
R/O Sharerna Kalan P/O Shiva, Tehsil & District Doda

vide notification No. 6qn lzozzl Rh

--

dated 3o-oP2-olz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

I

r)
Registr4p (Ad ministration)

LlVo]"-3z'RGlLp Dated: !/,ro.zoze M:- 
?Alo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District BarAssociation, Dodalf,/ta/rtu*h-
5. CpC e-Courts, High Court of J&K and [adakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7 ' Mr' Paramjit 
frlfr11i"filffi:"."ssary action

N ?
ministration)

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 196l)

***

N IGATION

No:2j 27 a/ bB tRG/Lp Dated. t7lo.zo23

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhil Choudhary
S/O Sat Pal Choudhary
R/O V.P.O Chak Salarian, Tehsil Ramgarh, District Samba

vide notification No.{Sl2."zzlRh dated zT-os-uz>. for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of ional Iicence/enrollment must be
souqht before the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Administration)

Alo Q ?up. q c- RG/LP Dated: / Z-.ro.zozs 4/

t

copy

1.
2.
3.

4.
5.

6.

7.

foruvarded to the: -

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Akhil Choudhury, Advocate

......for information and necessary action'

ar
tra

.{7
Regis

EXTENSION
OF PROVISIONAL Ei\ROLLMENT

W
lnistration)
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HIGH COURT OF'JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOT!FICATION

/RG/LP Dated: ll.to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khushhali Bashisht
D/O Mool Raj Sharma
R/O Kah Pohta Dansal, Village SIay, Tehsil Dansal, District Jammu

vide notification No.6oof >a>>/lqt(A^t"O 2.)-o S-Lo)-) for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / ion of orovisional licence/en Iment must be
souqht before the date of expirv unless the absolute/fina! enrollment as an
Advocate is ordered there before.

By Order

Registrar inistration)

IVo.' @RG/LP Dated: 11 .to.zozs

Gopy fonrarded to the: - 1v

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Khushhali Bashisht, Advocate

......for information and necessary action'

0^/

Administration)

No

\

7

EXTENSION
OF PROVISIONAL ENROLLMENT

/ffi,,\,-fi

n
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HIGH COI]RT OF JAMMU & KASHMIR A]\[D LADAKH AT SRINAGAR
@xercising poweris of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No:13) e {tofi tRG/Lp Dated: 17,10.2023

Provisional admission granted under Advocates Act, l gol in favour of

Mr. Bobby
S/O Ramesh Kumar
R/O H.NoH9, Lane No.7, K.C Door Muthi, Tehsil Jammu North, District
Jammu,

vide notification NoM dated 2?-o9'2aZz. for a period of one

-T

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before.

t

By Order

ministration)

xo, Ll7o6t- 60 RG/LP Dated: lZ,to.zozs
Copy folwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7' *":.LlL,ilri,ffion 

and necessary action.

p

ffi

dministration)

EXTENSION
OF PROVISIONAL ENROLLMENT

m'
Registrar (A

W ffirt"'
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IIIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

N CATION

No,@RG/Lp Dated:17.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Snober Muzafar
DIO Lzte Muzafar Hussain Malik
R/O Saidpora Payeen, Tehsil & District Shopian

vide notification No.t*lLa>: )[26 dated L9"al-)azlfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of prov ional cence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ff'
Regis )

Alo Q u 6q - zf RG/LP Dated: tz-.to.zo2s

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Counci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** ti:::t|^##f:i,ntffix':cessary 
action

ministration)

\

I

EXTENSION
OF PROVISIONAL ENROLLMENT

@-- ,y

I&--
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No:WRG/Le Dated: ll.lo.zoze

Provisional admission granted under Advocates Act, 1go1 in favour of

Ms. Mehreen Altaf
D/O Altaf Ahmad Wani
R/O H.No.1552, Dalgate near C.D.Hospital, Drugian, Tehsil South, District
Srinagar

vide notification No lfluz"lRr..T-- dated 24'oz-7ozz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of Drov ional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

I
By Order 5t/

flgist
ruo; Q 7/ L\ -,B o Ra/LP Dated: 11 .to.zozg

istration),y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Gouncil of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** 
T:1:."# #rll*"f#""?1"""""ssary action

-t'Regis

on?
tration)

EXTENSION
OF PROVISIONAL EI\ROLLMENT

'y
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HIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising poweMf Bar Council under Section 58 of the Advocats Act, 196l)

***

NOT!FICATION

ruo:MRG/Lp Dated: lArc.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javaid Iqbal Lone
S/O Mohd Iqbal Lone
R/O Shahpora Bala, Chorwan, Tehsil Gurez, District Bandipora

vide notification No.31lz-ozzlRG dated 73-aL-7o^^ for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
slugit before the date of expiry unless the absolute/fina
Advocate is ordered there before.

By Order

n
Registrar (Administration)

@RG/LP Dated:l7.to.zozs W ,ryIVo.'

Copy folwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Counci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Bandipora.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 *"::::1#:lJ,k:th:*T:::ssaryaction

**

EXTENSION
OF PROVISIONAL EI{ROLLMENT

r ministration)



24

IIIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising power! of Bar council ,ru;.f;oon 5g of the Advocats Act, 196l)

NOTIFICATI ON

No:MRG/Lp Dated: lAfi.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Satnam Singh
S/O Joginder Kumar
R/O Barnoti, Tehsil & District Kathua

vide notification No.lot4llA"f )Rhdated Z'}-oT-"Lo>t for a period of one

:iear has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

.Thg_renewal / extension o
lggh!!9'fore the date of expiry
,9.dvgc_ate..!E o rdered there before.

tsy Order

r m inristration)

,uu, @ RG/LP Dated: I 7 .to.zozs /yy
Copy rrlrurarded to the: -

1. Principal District and Sessions Judge, Kathua.
12, Secretary, Bar Council of lndia, New Delhi.
?:. Manager, Government Press, Srinagar for publication in the next issue of

Governrnent Gazette.
,7. Pres.ident, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

'the ofr'icial website.
i!. i;ruharge Chief Librarian, High Court Wing Jammu/Srinagarfon inlbrmation

ano aiso keeping record of the same.7' *t.. t::1:il,.:1"5,,?S#"ffl""ecessary 
action

n'
Regis

EXTENSION
OF PROVISIONAL ENROI,LMENT

w inistration)
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HIGH COI]RT OF JAMMU & KASHMIR A]\D LADAKH AT SRINAGAR
@xercising powens of Bar Council under Section 58 of the Advocates Act, 196l)

***

N ICAT!ON

No:&RG/Lp Dated: ll.to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaista Raheem
D/O Abdul Raheem Dar
R/O Diarwani, Mirabad Lane No. 14, Batamaloo, Tehsil Central Shalteng,
District Srinagar

vide notification No.lat4al"nl^rlRhdated 22,-a+-u>Z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

\

By Order

-r'
0+

xo, U7/6J. 6 g. RG/LP

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** tT:::effit"h?fiffif"cessary 
action

,*)

Registra r (Ad m inistration)

Dated:u-lo.zozs w y

EXTENSION
OF PROVISIONAL ENROLLMENT

ministration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIF!CATION

No:WRG/Le Dated: l)to.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shah nawazAhmad Sheikh
S/O Bashir Ahmad Sheikh
R/O Waskura Wakura, Tehsil Wakura, District Ganderbal

vide notification No.lo>ol^^^"lRhdated gst-zazz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

\

By Order

f'l
Administration)

Alo - 77. RG4LP Dated: !/210.2023 /?'-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
O. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
O. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 Mr' shahHl?'#:1il1 
?Hlk*11?ix'i.n

^r)M>

Lnt

EXTENSION
OF PROYISIONAL ENROLLMENT

w ministration)
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HIGH COTIRT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICAT!ON

No /RG/LP Dated: ll.lo.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Aleem Beg
S/O Mohd Amin Beg
R/O H.No.408-A, Ambphalla, Lane No.4, Tehsil & District Jammu

.9+q12.^^ 
IRG

vide notification No dated 4-o7-Lo>7 for a period of one

year has been extended till 31 ,10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of proyisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

d-) (
Registrar inistration)

Alo.' @RG/LP Dated: JJ.ro.zoze ,1y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Gourts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 *..T:T:,fifff,,*3fi;fll:*:",,ary 
action

i

o*

flegis ministration)

EXTENSION
OF PROVISIONAL ENROLLMENT

/'b'

N*{
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocate Act, 196l)

***

NOT!FICATION

ruo:WRG/Lp Dated: t ?. r o.2o2s

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sagir Ahmed Khan
S/O Wazir Ahmed Khan
R/O Chamalwas Tehsil Banihal, District Ramban

vide notification No.6CSl 2o>>1176 dated 3o-oT-z oz> for a period of one
T

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ministration)

No: LtZ t ftS:-n t RG/Le Dated: lJ.ro.zoze
Copy fonvarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District BarAssociation, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same'7' *"'::::fllil,:1f,',t? 
*ffis::sary action

ertV
ministration)

(r
n

r

EXTENSION
OF PROVISIONAL ENROLLMENT

qrfrt "1
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HIGH COT'RT OF JAI\{MU & KASHMIR Al\[D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No:&RG/LP Dated: \?tO.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ramandeep Singh
S/O Kuldip Singh
R/O Ganika Block Bhagrvah, Tehsil Bhagwah, District Doda

vide notification No.6+oll-z>)Rtndated ?o -o{*hn for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

t
By Order

29

fte,. trar ministration)

Alo.'

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Bhadrewah.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, DodalBna&toalt
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *"' *:::r:ffi#""1*#ffABssary 
action

qq"j

,

eli
,-)

tra inistration)

EXTENSION
OF PROVISIONAL Ei\ROLLMENT

Regis
dv- 4qn

@RG/LP Dated: lJ.to.zozs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council ,rt"fTfion 58 of the Advocate Act, 196l)

NOTIFIGATION

No:23 z t "{zoBtRGlLP Dated: 17,10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Riya Singh
D/O Rajinder Singh
R/O Panjtirthi, Gali Gudhadhar Mandir, Tehsit Panjtirthi District Jammu

vide notification No.66efp^^lfzb> dated 3o-oS-Loz> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

€girt." tion)r
no, h7o?7 - ?tt. RG/Le Dated: g.to.zozt ,y

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** 
TL: ?:11l;"#]i:lt3.o necessary action

\

ock
tion)tra

EXTENSION
OF PROVISIONAL ENROLLMENT

,f'r'
Regis ,y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powels of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CATION

No: /RG/LP Dated:l\lo.zozs

Provisional admission granted under Advocates Act, 1go1 in favour of

Ms. Ramandeep Kour
D/O Jaswant Singh
R/O Lane No.9 Ekta Vihar Kunjwani, Tehsil & District Jammu

vide notification No 2.O R ated 3a-oS-Zozz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisiona! licence/enrollment must be
souqht before the date of expirv un the absolute/final enrollment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.
\

By Order

#@R,/LP

Uc

ministration)r
Dated: ltr .to.zozs v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Ramandeep Kour, Advocate r

......for information and necessary action

tra
f)

t r
Fy

tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocates Act, t96l)

***

NOTIFICATION

No WRG/LP DatedlYro.zo23

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Navleen Kour
D/O Kulwinder Singh
R/O Champ Gole Gujral, Talab Tillo Road, Mohalla Singh Sabha, Gole
Gujral Camp Tehsil & District Jammu

vide notification No. 6 ts9 3o .S"2^>Lfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht befo the date of expirv unl the absolute/final en lment as an
Advo is ordered before.

By Order

n
Regist

ruo,@ RG/LP Dated: ll,to.zozt
Copy forwarded to the: -

\{r
rar ministration)

1.

2.
3.

4.
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
cPC e-courts, High court of J&K and Ladakh, srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Navleen Kour, Advocate

......for information and necessary action

n

ry

1

Administration)Registral (
ry ry
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of llar Council under Scction 58 of the Advocatcs Act, l96l)

***

NOTIFICATION

No WRG/LP Dated,l J.r 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Abid Chowdhary
S/O Faqir Mohd
R/O H.No.89 Near Panchayat Ghar, Charhan Village Farwalla, Tehsil &
District Rajouri

vide notification No I dated Z -2- r a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / nsion of orovisional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht befo the date of exoirv unl the absolute/fina! en llment as an
Advocate is orde red there before

By Order

xo,MRc/Lp Dated: lZ.
strar ministration),y

t

n'
Regi

10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 vtr' M1n:,l,ili":j:lH:,fl'.::J3::ll,"tion

-)'Regist inistration)
?

z*
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CATION

No,WRG/Lp Dated: l?.to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Komal Kesar
D/O Naresh Kumar Kesar
R/O w.No.6, H.No.91 Banganga Road, Vaishno Devi, Katra, Tehsil Katra
District Reasi

vide notification No. bo r I 2nzz dated aT -o { - % >z for a period of one.-7-.-

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

rt'
Regis

Alo.' L 7". - )3i RG/LP Dated: Jaru.zozs
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Reasi.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Komal Kesar, Advocate

......for information and necessary action.

ministration)

trar (Ad
W

7

EXTENSION
OF PROVISIONAL Ei\ROLLMENT
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HIGH COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

/RG/LP Dated:l?to.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishay Gyatso
S/O Tenzen Dorjay
WO Hangu, Tehsil Machail, District Kishtwar

vide notification 2nz dated z?-oS-?-oTL for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/fina! enrollment as an
Advocate is ordered there before.

By Order M
f)-
Regis trar inistration)

t\Io.' MRG,LP Dated: I T .ro.zozs

Gopy forwarded to the: -

1. Principal District and Sessions Judge Kishtwar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kishtwar.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Ishay Gyatso, Advocate

......for information and necessary action.

ry

No

7
I

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No /RG/LP Dated: 17.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Viveka Bhagat
D/O Sham Lal
R/O Abtal Katlam P.O Rehian, Tehsil & District Samba Pincod e l84l2l
A/P Shanti Nagar, Kunjwani Talab, Jammu

vide notification No.lzql?nz^ l[<6 dated 3o-rf-hz=z for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and veriflcation of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
soughlblfore the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order b**

xo,MRGILP
ff;,

Dated: lho.zozs
trar inistration)

,y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Viveka Bhagat, Advocate

......for information and necessary action.

-)'Regis inistration)

7

JV

EXTENSION
OF PROVISIONAL EI\ROLLMENT

/@
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HIGH COURT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powels of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIF!CATION

No:WRG/LP Dated: l\to.zozg

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shivam Gupta
S/O Suraj Parkash
R/O E.P 674, Rajinder Bazar, Potiyaan Wala Mohalla, Tehsil & District
Jammu

vide notification NoWdated @for a period of one

year has been extended tall 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/fina! enrollment as an
Advocate is ordered there before.

I

By Order

n
Registra inistration)r

*,,MRG/LP Dated: /Zio.zoze ,y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shivam Gupta, Advocate

......for information and necessary action
7

t?
r

EXTENSION
OF PROVISIONAL EI\TROLLMENT

Regis lnistra n)



No:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenakshi Sharma
D/O Girdhari Lal Sharma
R/O Bhajwal Tehsil Sunderbani, District Rajouri

vide notification No.6>tlZoulRb dated T-N:*ZZfor a period of one

year has been extended till 3f .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expiry unless the absolute/f,nal enrollment as an
Advocate is ordered there before.

By Order

-7-

38

HIGH COTJRT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

N FICAT!ON

Sc/LP Dated:\*0.2023

Registrat(Ad

,vo;@RG/LP Dated:lL:,o,zozs W
Gopy fonrarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Meenakshi Sharma, Advocate

......for information and necessary action.

ministration)

ffi\*

7

;

-{ministration)
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TIIGH COTJRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

/RG/LP Dated: [,]q o.zozg

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nauman Yaseen
S/O Mohd Yaseen
R/O H.NO 46 W.No.04, Teshil Chenanio District Udhampur

vide notification No.63tlzo>zlpa dated 27-af-l.oLZ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
f)

No

Registral (Administration)

ilorMRG/LP Dated.[.10.202s lY 
4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Nauman Yaseen, Advocate

......for information and necessary action
7

EXTENSION
OF PROVISIONAL ENROLLMENT

Regis r inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising poweN of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: /RG/LP Dated:(TlO.zOzs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asma Mushtaq
D/O Mushtaq Ahmad Wagay
R/O Brariangan Uttersoo, Hyderpora, Tehsil Shangus, District Anantnag

vide notification No. Zo ated 2 * -oY-Zozp tor a period of one

year has been extended till 31. 10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

\
By Order -<

No:MRIIP
6]i.t."

Dated: 11 .to.zozs

Copy fonvarded to the:

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndla, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Asma Mushtaq, Advocate

......for information and necessary action \

v-'--

r-(Administration)&{

7

EXTENSION
OF PROVISIONAL EIIROLLMENT
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(Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of llar Council undcr Section 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No:)3SS RG/LP Dated lJ to.2o23

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saleeqa Rashid
D/O Abdul Rashid Bhat
R/O Wanigam, Payeen Pattan, Danger Mohalla, Tehsil Pattan, District
Baramulla

vide notification No.BtlZoz>)Rh dated 29-oz--2n..^ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren ! / extension of provisional I nce/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

re e e absol lment as
Advo is ordered there before.

By Order

G
ruo,MRc/LP Dated: lfito.zozs

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Saleeqa Rashid, Advocate

... ...for information and necessary action

istrar m inistration)

-q

7
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v
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HIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powenl of Bar Council under Section 58 of the Advocates Acf 196l)

***

NOTIFICATION

No:)3S) 4-/.rRG/Lp Dated: lho.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kamini Koushal
D/O Lekh Raj
R/O Lower Shiv Nagar, H.No.291-D, Tehsil & District Jammu

vide notification No 2oZz dated 27-oS-2p>z- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
n

No.'

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazefte.
4. President, J&K High Court Bar Association, Jammu.
5. GPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Gourt Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Kamini Koushal, Advocate

......for information and necessary action.

Registra r (Ad ministration)

Dated: l7 .to.zoze & y

7

EXTENSION
OF PROVISIONAL ENROLLMENT

Administration)v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No /RG/LP Dated :l 7s 0.2023

Provisional admission granted underAdvocates Act, 1961 in favour of

Mr. Kartik Upadhaya
S/O Ram Paul Sharma
R/O Near GHS Machhedi, Tehsil Lohai Malhar, District Kathua

Ao>f^"^l 2 (rftnavide notification No ted )7-o{-zn LL for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / e nsion of orovisional licence/en rollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of exoirv u nless the absolute/fina! enro llment as an
Advocate is orde red there before.

By Order

Alo

br?
n
Registr r m inistration)

RG/LP Dated, l],ro.zozs ,y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Kartik Upadhaya, Advocate

......for information and necessary action.

U{

7

r Administration)

1
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HIGH COI]RT OF JAMMU & KASHMIR Al\D LADAKH AT SRINAGAR
@xercising powers of Bar Council ,"t"fTfion 58 of the Advocates Act, 196l)

NOTIFICATION

G/LP Dated: 11 1o.zo2s

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazakat Hussain
D/O Mohd Hussain Tak
R/o Bijbehara Tak Mohalla, Tehsil Bijbehara, District Anantnag

vide notification No.l><fuz=,' ; dated 2+-aT--t ^2 for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional Iicence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

I

By Order

flgirt."
Dated: f],to.zozs

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nazakat llussain, Advocate

......for information and necessary action

Administration)

No

I

Alo.'

r (Administration)fu,y
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HIGH COI]RT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocate Act, 196l)

***

NOTIFICATION

ruoMc/LP Dated:/ Ao.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishav Kumar Vaid
S/O Ashok Kumar Vaid
R/O H.No.67 Lane 3, Ext 1A, Green Avenue, Trikuta Nagar, Tehsil Bahu,
District Jammu

vide notification No .6b?f2nz^,'* t dated 3o-oQ2o^, for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

trar dministration),y
Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Rishav Kumar Vaid, Advocate

......for information and necessary action
.;Crt-<

istration)

-o RGlLP

Gi,
Dated: lT.to.zozs

7

flsit r
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OF PROYISIONAL ENROLLMENT



HIGH COURT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)***

NOTIFICATION

No G/LP Dated: lVo.2o23

Provisiona! admission granted under Advocates Act, 1961 in favour of

Mr. Swarit Mahajan
S/O Pawan Kumar Gupta
WO H.No.68 Deep Nagar Kunjwani, Tehsil Jammu (South), District Jammu

vide notification No.{z8ol2*t"lnr, dated 3o-of-2otz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the CtD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order r
ministration)

ruo, Q-7 3o-l- [ I RG/Lp Dated: !],to.zozt ,ry
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official webslte.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' t:::lL1'fi'#';li,lfl?T1""""..,o 
action

46
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HIGH COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

> sq 4>YAc/Lp Dated/ T+o.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Fiza Hilal
D/O Hilal Ahmad Shokli
R/O Kralateng, Mattan Chowk, Tehsil & District Anantnag

vide notification No.931l%^z t RG dated 2?-o?-?n2z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be
souoht before the date of exoirv un the absolute/ftnal enrollment as an

No

EXTENSION
OF PROVISIONAL EI\ROLLMENT

Advocate is there before.

By Order

no, WRGIP Dated: tJ-.to.2o2g ry
tion)

M>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Fiza Hilal, Advocate

......for information and necessary action
7

n'
Regis trarb tnistration)
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HIGH COT'RT OF JAMMU & KASHMIR AND LADAI(H AT SRINAGAR
@xercising poweN of Bar Council under Section 58 of the Advocate Act, 1961)

***

NOT!FICATION

No:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nuzhat Nasreen
D/O Ghulam Hassan Bhat
R/o Khawja Gilgit Batpora Sopore, Tehsil Sopore, District Baramulla

vide notification o dated z]:eL-laLL for a period of one

year has been extended ti!! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

)36o 4>..- c/LP Dated:/ Vo.zozg

w*,MRG/LP Dated: ftio.zozs
trarJAdministration)

&- -yRegis

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Ghief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nuzhat Nasreen, Advocate

......for information and necessary action.
7

EXTENSION
OF PROVISIONAL ENROLLMENT

r
M9>-

,E:

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CATION

No:@RG/Lp Dated:/ /to.zozt
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jaya Bharti Khajuria
D/O Uttar Kumar Khajuria
R/O Near GHS Malad, Sector Billawar, Village Malar, Tehsit Lohi Malhar,
District Kathua

vide notification No.?Sb I 
"o>^71 

R h dated Z+- sT-Zozz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order wY?
Registra ministration)r

Alo.' RG4LP Dated: lfuo.zoze
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' **'il: 
1f,#*':llxl'htil""?*3ary action

,-*

Resistp

EXTENSION
OF' PROVISIONAL Ei\ROLLMENT

tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No: /RG/LP Dated:lVo.2o23

Provisional admission granted underAdvocates Act, 1961 in favour of

Mr. Zahied Ahmed
S/O Mohd Fazal
R/O Gursai Morhi, Tehsil Mendhar, District Poonch

vide notification No.+ql>ozzlRbltlated}-e-o,f-?mLZ_ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The ren I / extension of orov ional Iicence/enrollme nt must be

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is orde red there before.

By Order I

-7-Regist rar dministration)
Alo RG/LP Dated: lTto.zozs
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *''':n':1".{1il:*;ffx",xi"n".",.,ry 
action

v,v <

trasRegi

W
m inistration)

TI
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HIGH COTIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIF!CAT!ON

lro'@Rc/Lp Dated: lho.zozs

Provisional admission granted under Advocates Act, 1go1 in favour of

Ms. Rubiya Bano
D/O Gulam Nabi
R/O Rajpur Kamila, Mohalla Bounta, Teshil Qita Darhal, District Rajouri

vide notification No.66gf2nz>lR,G dated 3o-aS-Zoz> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q
ministration)

Alo RG/LP Dated: lfuo.zozs '%Copy fonrarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** 
":::el,Xil?*1f.1f, necessary action

ar,r+-
fl'egis trar

EXTENSION
OF PROVISIONAL EI\ROLLMENT

W
tration)

I
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HIGH COTIRT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

ruo:&RG/Lp Dated:/ fuo.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Reetik Jasrotia
S/O Chanchal Singh
R/O Village Balhar, P.O Chandwan, Tehsil Marheen, District Kathua

vide notification No.[Aqlbz^)Rh dated 3o-oS-2o22 for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registra r (Ad m inistration)

No,MRG,LP Dated:llto.zozt % ry
Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Reetik Jasrotia, Advocate

......for information and necessary action. \

?

7

-
)

EXTENSION
OF PROVISIONAL ENROLLMENT

ft"iitt 
"rgdministr 
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HIGH COURT OF JAMMU & KASHMIR AJ\D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No /RG/LP Dated: l7+o.zozg

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Dhar
S/O Satish Dhar
R/0 Ruman House, Gurha Bakshi Nagar, District Jammu

vide notification tloW dated 3a-ctf-2oLZ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-r.

No:MRGILP lT.ro.zozs

r (Ad

@- 4Registra ministration)

Dated,

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Vishal Dhar, Advocate

......for information and necessary action
7

,-

EXTENSION
OF PROVISIONAL ENROLLMENT

Regis trar tration)
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HIGH COI]RT OF'JAMMU & KASIIMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFI CATION

No: /RG/LP Dated: lAo.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjana Rana
D/O Nek Singh Rana
R/O Sharwal Sarthal, Tehsil & District Kishtwar
A/?H.No.75lC, Bhawani Nagar, Janipur, Jammu

vide notification No.zol2nz2-f R6 dated >3-o4uzz: for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certiflcates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID'

The re I / extension of orovisional I ce/enrollment must be

EXTENSION
OF PROVISIONAL EI\ROLLMENT

Advocate is ordered there before.

By Order "-*a'
Registra

xo, MRGILP Dated: !frlozozs
Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of lndia, New Delhi.

3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kishtwar.
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Gourt Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Anjana Rana, Advocate

......for information and necessary action.

a:--
7

4
nesi&[a r (Administration)

/e-

)

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 5E of the Advocate Act, 1961)

***

NOTIFICATION

/RG/LP Dated:lfuo'2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mayuri Devi
D/O Munshi Ram
R/O Neghal, Tehsil & District Ramban

vide notification No.4+lWzztRtn dated z3-oL-2-azz- for a period of one

--

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order '>r\'
Regis

Dated: l7 .10.2023

trar tration)

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' **'.:.11il13i#*lIff*d 
necessary action

No

No:MRGILP ,y

minist
>
ration)

tf'l

EXTENSION
OF PROVISIONAL ENROLLMENT

/41,/
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HIGH COTIRT OF JAMMU & KASHMIR AJ\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No:WRG/LP Dated:/ /to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin Shafi Parray
S/O Mohd Shafi Parray
R/O New Colony Hardubani, Tangmarg, Tehsil Kunzer, District Baramulla

vide notification No.{z-ll,ozzl126 dated 23-aZ-1^z-zfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registra ministration)

Alo P Dated: ft;to.zozt

n

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
O. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mohsin Shafi Parray, Advocate

......for information and necessary action ->
7

EXTENSION
OF PROVISIONAL ENROLLMENT

a

/4r'
tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(l)xercising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No /RG/LP Dated:17t0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohmad Rizwan
S/O Noor Mohamad Parrey
R/O Baghat-I-Ba rzulla, Rawathpora, Tehsil Ch a na pora, District Sri naga r

vide notification No.50 of 2022lRGlLP dated 23.02.2022 for a period of one year

has been extended till 31.10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewa! / nsion of provisional Iicence/en lment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

re the
Advocate is orde red there before

By Order

/Vo.' RG/LP

ess the absolute/fi

ff*t
Dated: lZ,to.zozg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *''':l1ll,*ffitli:Tff"essary 
action

strar mrnrs tration ),?

^'Regist mrnls tration)

ry
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HIGH COURT OF JAMMU & KASHMIR A]\[D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

ruo,>@RG/LP Dated:/ Vo.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manoj Kumar
S/O Som Dutt
R/O Pangdour, Tehsil & District Samba

vide notification No.Q<)toZzlRb dated T]-r>L.LZ- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisiona! licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

dministration)

ruo, tZ1-17-E ? RG/LP

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Manoj Kumar, Advocate

......for information and necessary action.

Registrat(A

Dated: lT.to.zoze W
n

rr'

7

EXTENSION
OF PROVISIONAL ENROLLMENT

Registra r ministration)
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HIGH COT]RT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act 1961)

***

NOTIF!CATION

No RG/LP Dated: 11 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Prakriti
D/O Pratap Singh
R/O Ward No.2, Col. Bhagat Singh Market, Near Pi\8, Tehsil & District
Kathua

vide notification No.t oAfZ.o>z-fRildated Z3*2-%>Z for a period of one

year has been extended titl 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewat / extension of provisional licence/enrollment must be

souqhi before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

fr;.
ruo;@ RG/LP Dated: 11 .to.zozs

Copy forwarded to the: -

inistration)

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of lndia, New Delhi'
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.

5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Ms. Prakriti, Advocate
......for information and necessary action

\

(F12=*

7

EXTENSION
OF PROVISIONAL ENROLLMENT

n'
Registra tration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CAT!ON

No: /RG/LP Dated:l 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rouf Ahmad Wani
S/O Ab Rashid Wani
R/O Furrah, Tehsil & District Anantnag

vide notification No.fq l%Zzl Rbdated 23-o>-2-oaz for a period of one

-Tlyear has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order (t'?
t

Registra

Dated: /Zto.zozs
Gopy forurarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag

S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

Mr. Rouf Ahmad Wani, Advocate
......for information and necessary action \

0{?
inistration)

ministration)

IVo *o RG/LP ,?,

7

-)Regis

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COURT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGATION

,ruo:WRG/LP Dated: I /to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bismah Ali Rather
D/O AIi Mohammad Rather
R/O NawaBazan, Nawakadal Gunz Khud Tehsil Khas, District Srinagar

vide notification No.<rVPnzd Rh dated Z+-ef-z-rz2 for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The re I / extension of orovi ional licence/enro must be

souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
r)'

Administration)

No, WRGIP Dated: lZro.zozs ry
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Counci! of lndia, New Delhi.

3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazefte.
4. Presidenu&K High court Bar Association, srinagar.
S. CpC e-Courts, H-igh Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same'
Ms. Bismah Ali Rather, Advocate

......for information and necessary action' \

4>:'
ministration)

#

7

EXTENSION
OF PROVISIONAL ENROLLMENT
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IIIGH COTIRT OF JAJVIMU & KASHMIR AJ\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Ac! 1961)

***

NOTIFIGAT!ON

N.MRG/LP Dated:/ Tto.zozs

-

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Ishfaq Majeed
S/O Ab Majeed Sheikh
R/O Manzgam, Kulgam, Tehsil D.H. Pora, District Kulgam

vide notification No.Qolz-o^>lRCr? dated2S-oL-?;l}z. for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The re I / extension of prov ional cence/enrol must be

EXTENSION
OF PROVISIONAL Ei\ROLLMENT

Advocate is ordered there before.

By Order

n

n
Registra r ministration)

I

Alo lZto.zozs
Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication

,--

v
in the next issue of

Government Gazette.
4. President, District Bar Association, Kulgam.

S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same'
Mr. Sheikh Ishfaq Majeed, Advocate

......for information and necessary action'
7

tration)Regis trar
,q'

a+:7
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HIGH COTIRT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

IF!CATION

fu/RG/LP Dated: I ho.2o2s

-

Mr. Sajad AIi Mir
S/O Ali Mohd Mir
R/O Rangil, Kumar Mohalla, Tehsil & District Ganderbal

onrfwzzf RG

No:

Provisional admission granted under Advocates Act, 1961 in favour of

vide notification N dated ZS-az-?ozt for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o*r?'

No:WRGrLP Dated: lZto.zoze

ministration)u
Gopy fonnarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sajad Ali Mir, Advocate

......for information and necessary action

w2-

a1

7

-)

EXTENSION
OF PROVISIONAL ENROLLMENT

Regis istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICAT!ON

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rachna Devi
D/O Hem Raj
R/O Chachawah, Tehsil Gool, District Ramban

vide notification No..6lzozzl\rt dated 23 -aL-%z^ for a period of one

year has been extended till 3{.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order w

N.'MRG/LP Dated/ flo.zozs

flei'
Dated: lZlo.zozeNo:

inistration)
/Y

ministration)

/4?/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Rachna Devi, Advocate

......for information and necessary action
I

*

7

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AIID LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: RG/LP Dated:|210.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunil Dogra
S/O Yash Paul Dogra
R/O H.No.856/B, Janipur Colony, District Jammu

vide notification NolTqlZozzlRh dated 2f-ozasSe- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
W

Registr r

I

Alo.' MGILP Dated:lLro.zozs

ministration)
,@

Gopy fonrarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sunil Dogra, Advocate

......for information and necessary action.
a

N>
ministration)

7

r

EXTENSION
OF PROVISIONAL ENROLLMENT

ry
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

/RG/LP oated:|710.202s

Provisiona! admission granted under Advocates Act, 1961 in favour of

Mr. Pradeep Singh
S/O Chamail Singh
R/O Khour, Bhau Niwas, W.No.6, Opposite Police Check Post Khour, Tehsil
Khour, District Jammu

n.

No

vide notification Hogg8 lt"t-ilR&t dated 2-D--o|-ya72- for a period of one

year has been extended till 31 .10,2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the GlD.

The renewal / extension of ional Iicence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
**

Registrar (Administration)

9- / Q=-S^ RG/LP Dated: !|to.zozs W ,UNo

Copy forwarded to the: -

1. Principa! District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Pradeep Singh, Advocate

......for information and necessary action
7

Adminis
we>=
tration)

EXTENSION
OF PROVISIONAL EI\ROLLMENT

/€
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HIGH COTIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising power! of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGAT!ON

No: G/LP Dated: lfio.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Javeed
D/O Javeed Ahmad Rather
R/O Delina Ratherpora, Tehsil & District Baramulla

vide notification No. ltz 2a alreld ZD-sT-?.}t for a period of one

year has been extended till 3{.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

\
By Order 0t''

n'

no,@RG/L
Registra

P Dated: !]to.zozs
rJAdministration)
fu. /Y

Gopy forwarded to the: -

1. Principa! District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** *:::1tlilr:*$#T:"necessary 
action +fr'
Regis tration)

EXTENSION
OF PROVISIONAL ENROLLMENT

r

,ry
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No: RG/LP Dated:/),10.2023

Provisiona! admission granted under Advocates Act, 1go1 in favour of

Mr. Rohit Kumar
S/O Pishori Lal
R/O Badyal Qazian, Tehsil Suchetgarh, District Jammu

vide notification No.tw|f z.oz4R'dated 2D-aa-zaz^ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be
souqht before the date of expirv unless the absolute/fina! enrollment as an
Advocate is ordered there before.

I
By Order

-t,
Regis

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *.. *::':,Y,ffi1*t::":A 
necessary action

w,,WRGILP Dated: Q-to.zoze

tral(Administratjon)ffik ,ry/

inistration)
,4>/

EXTENSION
OF PROVISIONAL ENROLLMENT

f).
Regis trar
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HIGH COtiRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising poweru of Bar Council under Section 58 of the Advocates Act f96l)

***

NOTIFICATION

No G/LP Dated/).a0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Mohd Irfan Bhat
S/O Khizer Mohd Bhat
R/O Takiya Batapor Tehsil Kunzer, District Baramulla

vide notification No -6 oaf^-^ | ^ dated 77-oS-%S-l* for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certiflcates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be
souqht before the date of expirv unless the absolute/fina! enrollment as an
Advocate is ordered there before.

By Order

lr'
Regis

N,,WRGILP Dated: I 7 ru.zozs
ministration),rytra

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 '' *:::,H?#i[:.i,#:::*cessary 
action

*
tion)

EXTENSION
OF PROVISIONAL ENROLLMENT

n'

/iz'

\d<



70

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CAT!ON

/RG/LP Dated:l ho.zOzs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Yaseen Bhat
S/O Gulam Nabi Bhat
R/O Bunpora, Khahipora Rajwar, Tehsil Zachaldara, District Kupwara

vide notification No t3 dated T7 -6-zazz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of erpirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order €, <-

No

a'
Registryr (Administration)

WRGILP Dated:tz,1o.2ozl I6L /67l\lo.'

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mohammad Yaseen Bhat, Advocate

......for information and necessary action.
7

Io*?

EXTENSION
OF PROVISIONAL ENROLLMENT

nesisffi (od^iMion)

1

-).
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HIGH COTIRT OF JAMMU & KASHMIR A]\D LADAKII AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 1961)

***

T!FIGATION

po,)38)- RG/LP Dated: lfuo.zozg

Provisional admission granted under Advocates Act, 1go1 in favour of

Ms. Siddiqa Banoo
D/O Ali Asgar
RIO Zgang Pashkum Kargil, Tehsil & District Kargil

vide notification No.6q(P.o>z/RA dated 3o-oS-Uzz- for a period of one

year has been extended till 3{.10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-)
Re gistra p" (A d m in istrati o n)

Dated: !/;to.zozs ry /yAlo

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kargil.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Siddiqa Banoo, Advocate

......for information and necessary action.

/f*

ministration)

,9

7

r

EXTENSION
OF PROVISIONAL ENROLLMENT

JA

vr



72

HIGH COURT OF JAMMU & KASHMIR A}[D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocate Act, 196l)

***

OTIF!GAT!

No:)B c/LP Dated: lfuo.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sobia Kosser
D/O JungBaz
R/O Dhandkote, Tehsil Darhal District Rajouri

vide notification N 2.o2L dated 3a - o5-2->z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal I ertension of Drovisional licence/enrollment must be
souEht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

t-,
Regi stra l(Ad m in is tra tio n)

tto:@RG/LP Dated:[futo.zozt W ,Y
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' '* t:::',T:ffi?*1[fxtio 
n"""ssary action

tion)

EXTENSION
OF PROVISIONAL EIIROLLMENT

Registry4r
w .q
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HIGH COI]RT OF JAMMU & KASHMIR AI\[D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOT!FICATION

No: G/LP Dated: llto.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shazad Ali lU,Ilirza
S/O Miza Zulfkar AIi
R/O W.No.6, Jawahar Nagar, Thodi, Tehsil & District Rajouri

vide notification xo.6ts/fuzzlM- dated 3o-os-z^tz for a period of one

year has been extended til! 31 ,10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of ional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \
\.X

Registrar inistration),yAlo WRGIP Dated:l7ru.zozs
Copy fonvarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Gourts, Hlgh Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' 
"'o-::*frl,i,Y#ilf:HT::essary action

n' "fr
dministration)

-l

EXTENSION
OF PROVISIONAL ENROLLMENT

Resistrffi
/@
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IIIGH COURT OF JAMMU & KASHMIR AJ\D LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No:)3 RG/LP Dated: lYo.zOze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suksham Singh
S/O Vir Singh
R/O W.No.l Near Sahib Bandgi Ashram, Teshil Bishnah, District Jammu

vide notification No.676 of 20221RG/LP dated 30.05.20221or a period of one year

has been extended till 31.10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv-unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Alo,' Qt-to7-rY notp
Copy forwarded to the: -

1. Frlncipal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Coufi Ear Association, Jammu.
5. CPC e-Counts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' Mr' Suksham,:rT,-r';,fl1'ff:T-""ssary 
action.

Registra 1 (Administration)

Dated:1|*.rorl, W 1/ 
'

ministration)

EXTENSION
OF PROVISIONAL ENROLLMENT

ry
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No: 2e0 6 a/ lotttRcllP Dated: 17,10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunali Sharma
D/O Om Prakash Sharma
R/O VPO Allah, Tehsil Arnia, District Jammu

vide notification No lzu fz-azzfllh dated 3o-ofi-Zn>z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \

r)
Regis IN istration)

Alo -Lo Dated: lZ,to.zoze
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** t:::lliffffi'S*xTi"""cessary 
action

^

,q

EXTENSION
OF PROVISIONAL ENROLLMENT

Resistrpf d^iffiation)
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HIGH COT]RT OF JAMMU & KASHMIR AJ\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No:23 B V 'r/zotfutRclLp Dated: tf.1o.2o2s

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azmatullah
S/O Peruaiz Ahmed Parihar
R/O Village Kumate, Tehsil Rajgarh, District Ramban

vide notification No.?r>f A,"riRb dated z7-o7-?a>) for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / nsion of orovisiona! licence/en Ilment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order <n
Alo szr-

Registrar

Dated: l7 ..to.zozs

inistration)

'47Copy forwarded to the: -

1. Principa! District and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Azmatullah, Advocate

... ...for information and necessary action.
7

(Administra

t

tr
tion)

EXTENSION
OF PROVISIONAL ENROLLMENT

ry
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HIGH COURT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocate Act, 196l)

***

NOTIFICATION

No:2390 'ilurtrRGlLP

-.t.

Dated: 17..10.2023

Provisional admlssion granted under Advocates Act, 1961 in favour of

Mr. Mohd Zulfqar
S/O Mohd Azam
R/O Kalaban Thallan, Tehsil Mendhar, District poonch

vide notification No .6aEf: :lt^ dated Z3 -zS-ZS2Z for a period of one

Yeat has been extended till 31 .10.2024 subject to the verlfication of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r)
Registraf. (Administration)

*,,WRG,LP Dated: tV.to.zozs eL d/
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chlef Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mohd Zulfqar, Advocate

......for information and necessary action
7

ar-)

\
vR

tion)

EXTENSION
OF PROVISIONAL ENROLLMENT

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council ,rt"jTfion 58 of the Advocates Act, 196l)

N IFICATION

No:23A9 dtuBRGlLp Dated:l T,to.zozg

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Adil Rashid
S/O Abdul Rashid Mir
R/o Waterhail Danbgar Mohalla, Tehsil Khansahib, District Budgam

vide notification No.6ltlZ"z>f Rf" dated WZUfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrotlment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order €-*-
a'
Registra 1(Ad ministration)

no, QVsn - 4 q RG/Le Dated: lZto.zozi /W- {ly/
Copy fonrarded to the: -

1. Principal District and Sessions Judge Budgam.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mir Adil Rashid, Advocate

......for information and necessary action

\/^F
inistration)

,&/

7

fr,

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No:234 O ,/\otgtRGlLp Dated: t7,1O.2OZ}

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Haider Rasool
S/O Gulam Rasool Wani
R/O Banpora Ladhoo, Tehsil Pampore, District Pulwama

vide notification No.?tttfzoZzlR0, dated274&22- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\

\

Registra

Dated: t_/,to.zozs

ministration)r
Alo; S 5-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama.
5. CPG e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Haider Rasool, Advocate

... ...for information and necessary action.
7

,y

frgi. r

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COT]RT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Acto 1961)

***

NOTIFICATION

No:23? / 'lbBrRGlLP
-__

Dated:/ 710.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumeet Angural
S/O Janam Raj Angurala
R/O H.No.158, Chand Nagar, Below Gummat, Tehsil & District Jammu

vide notification No.anlZaz>lRQ dated 3a-of-un- for a period of one

year has been extended till 3{.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be
souqht before the date of expirv unless
Advocate is ordered there before.

By Order
\,f<

n
Registra

Dated: l7..to.zozs
ministration)

ry
r

Alo.' o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sumeet Angural, Advocate

......for information and necessary action
7

ministration)

EXTENSION
OF PROVISIONAL ENROLLMENT

,y
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HIGH COT]RT OF JAMMU & KASHMIR A]\[D LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No,@RG/Lp Dated: t?lo.zozg

Provisional admission granted under Advocates Act, 1go1 in favour of

Mr. Touqir Mustfa
S/O Ghlam Mustfa
R/O Main Market Batote, Tehsit Batote, District Ramban

vide notification NoW dated ?o-af'&ZZ: for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-

no,M.RG/LP
Registra a(Ad m i nistration)

Dated: lV-.to.zozs NY ,y
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *":::'t| 
#iT;',f:x",Tj"."cessary action

tration)f,lgi.

EXTENSION
OF PROVISIONAL ENROLLMENT

trar
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HIGH COURT OF JA1VIMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIF!CATION

No: J ?al o/SntltRGlLP Dated:/ r,to.2ozg

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zoya Choudhary
D/O Mohd Iqbal
R/O Kalai, Mohalla Thal, Tehsil Haveli, District poonch

vide notification NoW dated 3o -aS-zn>z- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Alo 147.9" - % RGILe

ftgis
Dated: !fu.to.zoze

ministration)
z4zz

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Zoya Choudhary, Advocate

......for information and necessary action

.-r-
vts

t

7

EXTENSION
OF PROVISIONAL ENROLLMENT

Resistffi ("u^rpion)
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IIIGH COURT OF JAMMU & KASHMIR AIID LADAKH AT SRINAGAR
@xercising powens of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATI ON

No. 24,q5' cdZUtRGlLp Dated:/fl, 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jahangir Ahmad Bhat
S/O Mohd Amin Bhat
R/O Sonthipora Tehsit Kralpora, District Kupwara

vide notification No.qsf ?nzzl^, dated Z*-sg-?n2z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registra ministration)

/%'No: l-/758 S-gz Ra/LP Dated: lT,to.zOzg

Copy fonvarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Counci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *":::',1'.',f,:ili,1."".':LifJ::s::ry action \

n-"-

n

?,
ministration)

./g+--
'/

EXTENSION
OF PROVISIONAL EI{ROLLMENT

Registra r
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TIIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICAT!ON

No ).}q b +td?RG/LP Dated: l&o.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kannav Verma
S/O Rakesh Kumar
R/0 W.No 6, If.No 51, Tehsil Vijaypur, District Samba

vide notification No.tFB?f 2e24nb dated ll-tt-zezy for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ffigis
Dated: lk.to.zozt

dministration),yAlo tt-l 6 r6 -t RG/Le

Gopy fotwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, DistrictBarAssociation, Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Kannav Verma, Advocate

......for information and necessary action

inistration)
zA5--

7

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising poweru of Bar Council under Section 58 of the Advocate Act 196l)

***

NOTIFIGAT!ON

No G/LP Dated: lfuo.zozt

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ankita Katoch
D/O Santosh Singh
R/O W.No.05, H.No.36 Chenani, Tehsil Chenani, District Udhampur

vide notification No.lo<lz,ot"f RG? dated 7l-o7-?^>z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Alo.' RGfiLP Dated:

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** o:I:?"fflffkillHl""ecessary 
action

t?
-t-

Regi stra q(Ad m in istrati o n)

Llb.to.2o2s WL /%

EXTENSION
OF PROVISIONAL EI\ROLLMENT

nesistpfd^iffin)
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HIGH COT]RT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising poweru of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICA ON

No G/LP Dated: lfuo.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Roshani
D/O Sewa Ram
R/O H.No.207-C, Ram Vihar, Old Janipur opposite power House, Tehisl &
District Jammu

vide notification No aaq, 2^rl'^ dated zD-o}.-b>z- for a period of one

year has been extended ti!! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/fi I enrollment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order

lr
Regis dministration)

alo;@ RG/LP Dated: l?.to.zoze ,y
Gopy folwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7' ** *:.:::r:? 

'i[lH:Hn 
and necessary action

4>#
f,

/()/

)
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HIGH COtiRT OF JAIVIMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising poweru of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No: /RG/LP Dated[S<1 o.2o2s

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Mahajan
D/O Rajesh Mahajan
R/o H.No 8, Extension-B Shastri Nagar, Tehsil & District Jammu

vide notification No to<alzozzlR6 dated TD.o?-?,o>z_ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ministration)

,vo, M RG/LP Dated: lk to. ,{
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Tania Mahajan, Advocate

......for information and necessary action
7

n-
Regis inistration)

,&.

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No /RG/LP Dated: S6to.zOzz

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Santosh Kumar Yadav
S/O Shyama Charan
R/O H.No.04 Chorbana Tehsil Meja District Prayagraj (U.P)
NP 54-A West Railway Colony Jammu

vide notification No. 688/2022lRGlLP dated 30.05.2022 for a period of one year

has been extended till 31.10.2024 subject to the verification of his/her

Gertificates/Ll.B Degrees from the eoncerned University and verification of
his/her character and antecedents fronr the ClD.

The renewal / extension of pnovisional licence/enrollment must be
souqht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r|

I

xo, MRGILP Dated: l&:,o,zoze

ministrathn)
/4:?V

Ad

Copy forwarded to the: -

1. Frlncipal District and Sessions Judge, Jammu
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K Higlr Couh Bar Association, Jammu
5. CPC e-Counts, l-{igh Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Santosh Kumar Yadav, Advocate

... ...for inforrnation and necessary action.

-

7

t

EXTENSION
OF PROVISIONAL ENIROLLMENT

Registrar#dministratidn)/f'>
\
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HIGH COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powels of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No: G/LP Dated: lkto.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deepak Thakur
S/O Shamlal Thakur
R/o village Tagood reshit Mughat Maidan, District Kishtwar

vide notification tloW dated 4qf-zo>z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No,WRGrLe Dated: lftto.zozs
ministration)ry

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kishtwar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *":::",:;'eH:,fl1'ffif"cessary 
action

-4
tion)

\

EXTENSION
OF PROVISIONAL ENROLLMENT

/%
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IIIGH COTIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No:23 Q Q dwxtRcllp Dated: t7,10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anindaya Gupta
S/O Kuldeep Gupta
R/O H.No.l34, Mast Garh, Mohalla Upper Mast Garh Tehsil & District
Jammu

vide notification No@datedWfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-)?

N*MRGILP
Registra gdAd m inistration)

Dated: /|-.to.zozs W- /Y
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' " o::i,H?,fJH3i*':;fl:cessary 
action

f,

EXTENSION
OF PROVISIONAL ENROLLMENT

Registr4n (nd ministration)yry
,>-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar council ,rt"jTron 5g of the Advocate Act, 196r)

NOTIFICAT!ON

No: c/LP Dated: lkrO.zOzs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aryaman Khajuria
S/O Sukesh Chander Khajuria
R/O H.No.190, Kalyani Niwas, Gali Gujjran, Opposite Super Bazar, Tehsit &
District Jammu

vide notification No.Qtof z"oz4Rb dated W-e7- 7,a>z for a period of one

year has been extended titl 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrottment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

n
-/4/

1.

2.
3.

4.
5.

6.

7.

Alo,'

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Aryaman Khajuriao Advocate

......for information and necessary action \

t

inistration)

Registra q(Ad m i n is tra tio n )
Dated:lkto.zozs W ry

EXTENSION
OF PROYISIONAL ENROLLMENT

Gi,trar p
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICAT!ON

ruo&RG/Lp Dated: l\to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Hameed Malik
S/O Abdul Khaliq Malik
R/O lfundi, Nowshera, Teshit Boniyar, District Baramulla

vide notification No .oo hrl^ ^ ' rl' ' dated Z)-a7-lo"z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / ertension of o onal licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 4:<-
tn'
Registra r (Administration)@-yN,,MRGrLP Dated: lS-to.zozt

Copy fonrarded to the: -

1.

2.
3.

4.
5.

6.

7.

Principa! District and Sessions Judge, Baramulla.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Abdul Hameed Malik, Advocate

......for information and necessary action. \

Regis

EXTENSION
OF PROVISIONAL EI\ROLLMENT

trqr (Administration)

ry- /y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising poweN of Bar Council ,.t"*aTfion 58 of the Advocates Act, 196l)

NOTIF!CATION

No /RG/LP Dated:l $lo.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Faiza Rashid
D/O Abdul Rashid Ashaie
R/O Aali Kadal, Batyar, Tehsil & District Srinagar

vide notification No.4?zl^ ^^lfl.rf dated >+-"1->oZ2_ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Alo.'MRaILP Dated: l$to.zozs

ministration)
/<y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** t:::: 
r:l'#r**1lTXtn"o n"""ssary action

;?r'

,r'<
(Administration)

EXTENSION
OF PROVISIONAL ENROLLMENT

-?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: )ko6 "[)-r]RG/Lp Dated: lfu.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hashmat Un Nabi
D/O Ghulam Nabi Ganai
R/O New Colony, Garoora, Tehsil & District Bandipora

vide notification No .Qtil l%l>zlQa

-

dated 23-o7-2.o2> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
*

-)

No:M RG/LP Dated:

Registra r^(Ad m in istration)

lk:ro.zozs W ryv
Gopy fonvarded to the: -

1. Principa! District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Bandipora.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7'*':::?JJ,Y,:,il:?:f:ffiH:essaryaction

Administration)

i

EXTENSION
OF PROVISIONAL ENPOLLMENT

ry
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HIGH COURT OF JAMMU & KASHMIR AI\[D LADAKH AT SRINAGAR
@xercising powersl of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIF!CATION

No: o /RG/LP Dated: (ktO.ZOZe

Provisional admission granted under Advoeates Act, 1961 in favour of

Mr. fr{an Ahmad Pir
S/O Ghulam Jeelani Pir
R/o Behnipora (Rattanpora), Tehsil zachalilara, District Kupwara

.eat, ^^;,vide notification No dated 24-ol->ozz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal I extension of Drov ional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 4w-,/
a7t

Registra r
tto,WRGlLP Dated: !$-to.zoze

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'''1:: 
flliltl,IllinffiXt:cessary action

n 
---'

inistration)

ministration)

'y

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COT]RT OF'JAMMU & KASHMIR Al\[D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

T!FICATI N

No G/LP Dated: lftro.zozs

Provisional admission granted under Advocates Act, 1go1 in favour of

Ms. Komal Thakyal
D/O Subash Thalcyal
R/O If.No 315, Krishan Nagar Jammu, Tehsil & District Jammu

vide notification No.?A>f Zozl Rbz dated L3- rT-bru for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-tRegis tra
41</l

inistration)

,yAlo.' @RG/LP Dated: !$to.zozs
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. PresidentJ&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7 ' M* Komal rt#ffi:fi1'ff:T"""ssary 

action.

n

EXTENSION
OF PROVISIONAL ENROLLMENT

nesistffi(ou^rfation)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(l)xcrcising powers of Bar Council undcr Scction 58 of the Advocatcs Act, l96l)

***

NOTIFICATION

trto')Llo /RG/LP Dated l&J 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aiman Jan
D/O Farooq Ahmad Mir
R/O Batagund Tral, Naibasti Tehsil Tral District Pulwama

vide notification No.fuqlZ Z*lR{-dated ZT-oCznz^ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / nsion of orovisional Iicence/en llment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of exoirv unless the absolute/fi I enrollment as an

By Order

€gi. trariffd

t
*

ministration).yAIo; 4++H - )-0 RG/LP Dated: t0.10.2023

copy

1.

2.
3.

4.
5.

6.

7.

forwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Aiman Jan, Advocate

......for information and necessary action.
A

n
ministration)Regist

M

Advocate is ordered there before.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOT!FICATION

No: lo >.Yl /RG/Lp Dated:l$to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syima Hassan
D/O GH. Hassan Ganaie
R/O Chankhan, Tehsil Sopore, District Baramulla

vide notification No.t o3zllpz>l Lba s1s6ry:e?:-???-z for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .+
ministration)r

No: L1*4y4- * RG1LP Dated: tg .io.2o2g

Gopy forwarded to the: -

,y

1

2
3

4
5

6

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Syima Hassan, Advocate

......for information and necessary action.

.r--

Regist

EXTENSION
OF PROYISIONAL ENROLLMENT

ra1 (Administration)W ,+/
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HIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act 196l)

***

NOTI FICATION

No: ),*, G/LP Dated: lfuo.zoze

Provisiona! admission granted under Advocates Act, 1961 in favour of

Mr. Ummer Akber Khan
S/O Mohammad Akbar Khan
R/O Palhallan Tantary Pora, Pattan, Tehsit Pattan, District Baramulla

vide notification No.to6}fl-z^lRh dated 2E-o"-bL>- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order +n
Registra 4dAd m inistration)

Dated: 

-.10.2023 
W ryNo: 1443?. \ La RG/LP

Copy fonrarded to the: -

1

2
3

4
5

6

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officia! website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ummer Akber Khan, Advocate

... ...for information and necessary action.

*

ministration)

,y
n

neeistra#(Ad

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocats Act, 1961)

***

NOTIFICATION

No)Qt> ^{.>.X /RG/LP Dated:l ftio.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zoya Ashraf
D/O Mohd Ashraf
R/O H.No 789, Mohalla Ustad near Jambo Lochan, Tehsil & District Jammu

vide notification No4o+ql^.240f" datedZeuW for a period of one

year has been extended till 3{.10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

flei.
Dated: t 8 .10.2023

vt-

inistration)utrar
tto: Q?*rtS- {y RG/LP

Copy fonrarded to the: -

1.

2.
3.

4.
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officia! website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Zoya Ashraf, Advocate

......for information and necessary action.

<

EXTENSION
OF PROVISIONAL EI\ROLLMENT

tsi.tra-;i (Ad m inistratio n)wra
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HIGH COT]RT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOT!FICATION

No I u /RG/LP Dated: lfro.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Majid Khan
S/O Mohd Amin Khan
R/O Topa Thera, Tehsil Mankote, District Poonch

vide notification No.QbqlZpz4Rhdated 7]-o7-2<^^ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-)'Registra

Dated: ta .10.2023

r
4
ration)qys; U4456-6b RG1Lp

Copy forwarded to the: -

1.

2.
3.

4.
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarlan, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mohd Majid Khan, Advocate

......for information and necessary action.

inistration)

EXTENSION
OF PROVISIONAL ENROLLMENT

dgrs

/gy//
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HIGH COI]RT OF JAMMU & KASHMIR AND LADAI(H AT SRINAGAR
@xercising powers of'Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGATION

No G/LP Dated: lffio.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Divya Kumari
D/O Kishore Kumar
R/O Khanpur Bhawan, Tehsil & District Jammu

vide notification NoWdated >3-n7-4Zz for a period of one

year has been extended till 31 .10.2024 subject to the verificatlon of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv u the absolute/final enrollment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order
*n

Registra l(Ad ministration)

Dated: 1s.10.2023 W YIVo..ql*6q.?l RGILe

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' **'l::r5,,1ffiililo'fnf 
necessary action

ministration)

ry

I
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HIGH COI]RT OF JAMIVIU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocatm Act, 1961)

***

OTIFICATION

Irlo: G/LP Dated: lftio.zozt

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rakhshan Sajad
D/O Sajad Hussain Kawa
R/O Sehyar Aali Kadal, Jamalatta, Tehsil & District Srinagar

vide notification No.lstf Z-ozzl t7h dated aE'"?2-UZl- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r\lo.' q*azv: X1 RG/LP

Copy forwarded to the: -

1. Principa! District and Sessions Judge, Srinagar.
2. Secretary, Bar Counci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Gourt Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Rakhshan Sajad, Advocate

......for information and necessary action.

n'

\ --t*
12 \/

Registraf (Ad ministration)

Dated: , /s .10.202; W /<+'

7

EXTENSION
OF PROVISIONAL ENROLLMENT

nesistrffiu^r"ytion)
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IIIGH COTIRT OF JAI\{MU & KASHMIR AJ\[D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CATION

No: \o /RG/LP Dated l$to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rajni Devi
D/O Madan Lal
R/O Trindi Zanoura, Tehsil Ramgarh, District Samba

vide notification No.t ol<f z-azzlRb dated fuV.>o>>- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verlfication of

his/her character and antecedents from the ClD.

The renewal / nsion of orovisional licence/en lment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ?
No: L! a 43o -$*RG/LP
Copy fotwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Rajni Devi, Advocate

......for information and necessary action.

Registrar (Administration)

Dated: la io.zozs W .Y

5/
ministration)

ry

7

EXTENSION
OF PROVISIONAL ENROLLMENT

-)

I



105

HIGH COURT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGAT!ON

No: c/LP oated:1k10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Richa Bharti
D/O Tarsem Lal
R/O Bhour Pind, W.No.l, Tehsil South Jammu, District, Jammu

vide notification No./o/ q Jz.o>zl R [aatea
TTN

2E- o -7oZZ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of p onal licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
*

Registra tion)

\

t-)

No: @RG/LP Dated: Jk to-zozs

Copy folwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Gounci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Richa Bharti, Advocate

......for information and necessary action.
7

(

Cgirt." r (Administration)

,y

EXTENSION
OF PROVISIONAL ENROLLMENT

W
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HIGH COTIRT OF JANIMU & KASHMIR AI\[D LADAKH AT SRINAGAR
@xercising power.ls of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Samarat Singh Parihar
S/O Kulbir Singh Parihar
R/O Karol Kanthio Tehsil & District Ramban

vide notification No .toraltazzlRh dated 28-D7.z^zLtor a period of one

year has been extended till 31 .10,2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

,WRG/LP Dated:f fuo.zozs

By Order u
Registrar dministration)

IVo Ql &-06- tt RG/LP Dated: J&ro.zozs v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Gouncil of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazefte.
4. President, District Bar Association, Ramban.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Samarat Singh Parihar, Advocate

......for information and necessary action.
7

n ".1

EXTENSION
OF' PROVISIONAL EI\ROLLMENT

Re Sis t r 
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dministr atton)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFI CATION

No )a /RG/LP Dated lffio.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Surinder Singh
S/O Sher Singh
R/O Hadat Simni, W.No2, Tehsil Mahanpur, District Kathua

vide notification No.laSol?n z-trl r lated D-o?-ZoZL- for a period of one

year has been extended tall 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
€:--'

I
,f,) '

Regis inistration)

No: 44*8€. atS RG/LP Dated: /s .10.2023

Copy fonrarded to the: -

,*/

Principal District and Sessions Judge, Kathua.
Secretary, Bar Counci! of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Surinder Singh, Advocate

......for information and necessary action.

-'r.Regis tration)

1

2
3

4
5

6

7

EXTENSION
OF PROVISIONAL ENROLLMENT
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IilGH COURT OF JAVIMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

ruo,)h )o 4PIRG/LP Dated: lffio.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Malika Rashid Wani
D/O Abdul Rashid Wani
R/O Chanapora A-59, Khan Colony, Natipora, Tehsil Chanapora, Natipora,
District Srinagar

vide notification N dated T7 - "T-ZrZv for a period of one

yeat has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ffisi.
0.2023MRG,LP Dated:WAlo.'

t aH[Ad^inistratibn)

/v,
Gopy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srlnagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Malika Rashid Wani, Advocate

......for information and necessary action

=24"
dministration)

7
\

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASIIMIR AJ\D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOT!FIGATION

No) /RG/LP Dated: lfro.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Arif Wani
S/O Gh. Hassan Wani
R/O Khushalpora Chinad Baramulla, Tehsil & District Baramulla

No.QA4uz.rlfr(tdated 2f,-*.zro>> for a period of one

MRGILP Dated: l$ro.zoze v

vide notification

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r ministration)

No:

Copy fonnarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Counci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 *..*:1:ilffi,i,fl:[H:xti:::::haction

/---,7

EXTENSION
OF PROVISIONAL ENROLLMENT

Resistpf u^r"ryrion)
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HIGH COTIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No) Q >> A>.vZtRG/Lp Dated:l ft10.202s

P Dated: lk+..g

q(Administration)W.V

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mahip Rajput
S/O Padam Singh
R/O H.No 303, Lane No 5 Anand Vihar Bohri Talab Tillo, Tehsil & District
Jammu

vide notification No.9 ?olwzt- dated??-a7-ts27 for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Cfi.

Registra

10.2023

Copy forwarded to the: -

1. Principa! District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu'
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' 
"':l:I#lj,#li*f:Xfnecessary action

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No:WRG/Le Dated:l fio.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Samsyal
D/O Tarsem Lal
R/O W.No 7 Hiranagar, Tehsil Hiranagar, District Kathua

vide notification No.??rf wzalna TT-"7->o2-> for a period of onedated

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

R̂egis trar ministration)

ry/Dated: lk.to.zozs
Copy foruvarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** 
T:1:fj?#j#Lfli'ff:'i".".,,ry action \

-)

I

?

ministration),v

EXTENSION
OF PROVISIONAL ENROLLMENT

Regis trar
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HIGH COURT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICAT!ON

ruo: LQ)\ 4>r:l/RG/LP Dated: lfuo.zozt

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Salotra
D/O Rajesh Kumar Salotra
R/O H.No 16, Moh. Gundu Chowni, Eid Gah Road Jammu, Tehsil & District
Jammu

vide notification No.Wdated zB-a"-?-o>t for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of prov ional cence/enrollment must beti
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

n

*r,MRGILP Dated:W
Registra 4 (Ad m inistration)

o.2o2s W ,4>/
Copy folwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Priyanka Salotra, Advocate

......for information and necessary action
7

-)

\

-F
tration)
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HIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATI

No >S /RG/LP Dated: I kto.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mumtaza Akhter
D/O Ab. Rashid wani
R/O Sanzipora Kutlari, Wani Mohalla, Tehsit LangaterDistrict Kupwara

vide notification No.q?qlu^zlRhdated LT-o?-?oyy lor a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

{a r
Registra tration)r

No,MRGrLP Dated: !&io.zozs
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Mumtaza Akhter, Advocate

......for information and necessary action.

q--'

7

EXTENSION
OF PROVISIONAL EI\ROLLMENT

tion)

c
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powetls of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

No:*)6 4)oBRG/Lp Dated:( ffio.zozt
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tawkeera Rashid
D/O Abdul Rashid Gattoo
R/O Locktipora Anuani, Tehsil Bijbehara, District Anantnag

vide notification No.T16l, rrtRt, dated 3a -ef- 2-o>L for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,-)'
Regis trar inistration)

O RG4LP Dated: l9<.to.zozs

Copy fonvarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Tawkeera Rashid, Advocate

......for information and necessary action

tration)

7

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COT]RT OF JAMMU & KASHMIR Al\[D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGATION

No RG/LP Dated/$a 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Shafi Bhat
S/O Mohammad Shafi Bhat
R/O Tehsil Tulmulla, District Ganderbal

vide notification No.%tlzo>4RC datedW-UZ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of exoirv unless the absol I enrollment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order v
ministration)

Alo MRG,LP Dated: lkio,ozs v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
5. CPC e-Gourts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'''::::'":l#113:il3#ffi?x'L,."o 
action

r (Ad
frL

Reuistr2fo^r"Wlo"l-
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HIGH COURT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CATION

No: G/LP Dated:J ftto.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basit Ati Zargar
S/O AIi Mohammad Zargar
R/O Near New Bus Stand Kulgam Tehsil & District Kulgam

vide notification No.ilaf^ ^>llUr dated 72 -asfuzz for a period of one

-

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .*

tk
Registrar (Administration)

10.2023 w ry
n

Alo RG/LP Dated:

Copy forrvarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kulgam.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Basit Ali ZargzrrAdvocate

......for information and necessary action
7

ministration)

/4y

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COT]RT OF JAMMU & KASHMIR AJ\D LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGATION

No G/LP Dated:[ foo.zozt

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arshi Gupta
D/O Ajay Gupta
R/O H.No384, Shakti Nagar,Tehsil & District Jammu

vide notification No.Sst la,ozzll?A dated Z+-os:rue- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ;<
a'

Alo.'

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Arshi Gupta, Advocate

......for information and necessary action.
'a2{

Dated: \klre

Regis tra q(Ad m i n is tratio n)

o.2o2s W /U

7

EXTENSION
OF PROVISIONAL ENROLLMENT

Registrar (Administration)furd
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HIGH COURT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOT!FICATION

No: >J{3u 4>-yBG/LP Dated:f fio.zozt
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aasif Mohi Ud Din Rather
S/O Ghulam Mohi Ud Din Rather
R/O Village Sadipora, Tehsil & District Baramulla

vide notification No.Szpl>ozzlRb dated2|-oS-zozz_ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

\
By Order .ry

r)

RG/LP Dated: l$lo.zozs
Registra ministration)

tv
Copy forwarded to the: -

1. Frincipal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *"."::1#,i'#*il.Yt;:At'I|ffi'""",.n 
\

ll
inistration)Regis
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HIGH COtiRT OF JAMMU & KASHMIR AND LADAI(H AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocate Act, 1961)

***

NOTIFIGATION

ruo) lt 4)-BIRG/LP Dated:[ fuo.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ab Hamid
S/O Gh. Nabi Dar
R/O Kanispora, Gousia Colony, Tehsil & District Baramulla

? n t,tz.ozlfZh

Alo @RG/LP Dated: J$-to.zozt

vide notification No dated 2? -o7 -2o1't for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
n

ministration)
/q

Copy fonrvarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Barmaulla.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Ab Hamid, Advocate

......for information and necessary action. I

tion)

7

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COURT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGATION

No o c/LP Dated:lfoo.Zozt

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabaab Aalam Paray
SIO Zahoor Ahmad Paray
R/O Chinar Colony Umarabad Zainkote, Tehsil Shalteng, Distrtict Srinagar

vide notification No.lo3olqpzzlfzl,FatedWL- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order a
Administration)

r\lo RGlLP Dated: lkto.zozs ,y
Copy forurarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' Mr'shabl:l,fe'ffi#J:I'A*S3.yaction 
1

inistration)frgis

EXTENSION
OF PROVISIONAL ENROLLMENT
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ry
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HIGH COI]RT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powenr of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No Wn G/LP Dated:f e6to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Deepika Sharma
D/O Sarwanand
R/O Sarote, Tehsil Bhalwal, District Jammu

vide notification No + P. E^*"A >-l -oS -2a>Lfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order -:"<
r Administration)

n

Alo; 7 o -o P Dated: E
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Deepika Sharma, Advocate

......for information and necessary action \

"r7
r (Administration)

,%'

Reg[stra

lklo.zo2;I/

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powels of Bar Council under Section 58 of the Advocates Acto 1961)

***

NOTIFICATION

ruoMRG/LP Dated:\so.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ankit Kochhar
S/O Bharat Bhushan Kochhar
R/O H.No.338 Jawahar Nagar, Narwal, Satwari Jammu Cantt., Tehsil Jammu
South, District Jammu

vide notification No. S Q I l>->>leql &"0>7- oS - bDfor a period of oneT
year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ./r--

trar Administration)

,9ru,,WRGtP Dated: 1{to.zoze
Copy forwarded to the: -

1

2
3

4
5

6

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ankit Kochhar, Advocate

... ...for information and necessary action.

inistration)
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HIGH COI]RT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocate Act, 1961)

***

NOTIFICATION

No: G/LP Dated: lNfr.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shakoor Ahmed
S/O Manier Hussain
R/O Sakhi Maidan (Hut), Tehsil Mendhar, District Poonch

vide notification No.l>B 6] >o>>l ?a)&h& ;o a-2a)L for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of ional licence/enrollment rnust be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order +
-l

ruo, L/ 7 q / A-B RG/Le Dated: !-foro.zozs

(Administration)

ry
Gopy forwarded to the: -

1. Principa! District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shakoor Ahmed, Advocate

......for information and necessary action

"<
inistration)

EXTENSION
OF PROVISIONAL ENROLLMENT

7
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HIGH COURT OF JAMMU & KASIIMIR AND LADAKH AT SRINAGAR
@xercising powens of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

Ma G/LP Dated: lW.zozs

124

)-t- > - 24D- for a period of one

N

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Majid
D/O Ab Majid Dar
R/O Ogmuna, War Mohalla, Kunzer, Tehsil Karahuma, District Baramulla

vide notification No l)a )o>> LbEa

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Administration)

AIo RG/LP Dated: I&.r0. ry
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. GPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' **'::::;;iffi';t-f:':,Tf"cessary 
action

ministration)
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HIGH COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Acto 1961)

***

NOTIFIGAT!ON

No >qS6 4.>-Y?RG/LP Dated: lftto.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shruti Verma
D/O Joginder Verma
R/O Plot No. 49, Phase-2, Housing Colony, Tehsil & District Udhampur

vide notification No. {^r.o 2q-o>-2o>> for a period of one

year has been exten till 31 .10.2024 subject to the verification of his/her

Gertificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

O'
(Administration),r

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shruti Verma, Advocate

......for information and necessary action.

x*WRctP Dated:l$ro.zozs
Copy fonrarded to the: -

1.
2.
3.

4.
5.

6.

7.

ministration)
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HIGH COURT OF JAMMU & KASHMIR. AND LADAKH AT SRINAGAR
@xercising powelT of Bar Council under Section 58 of the Advocates Act, t96l)

***

NOTIFICATION

No 3? G/LP Dated: lk1o.2o23

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Manhas
D/O Bishan Singh
R/O Majheen, Near Security Headquarter, Sidhra Jammu

vide notification 11e. lob *ur>ltq/&t"a ).e4->-2a>> for a period of one

year has been extended till 3f .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No: Ln73? -Ll ( Rc/Lp Dated: tB .io.2ozs

Copy fonrarded to the: -

fr
*

Administration),y
1.

2.
3.

4.
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Priyanka Manhas, Advocate

... ...for information and necessary action. ,r

(Administra
.{

tion)
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HIGH COTIRT OF JAMMU & KASHMIR A]\D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocatm Act, 1961)

***

NOTIFICATION

G/LP Dated: lfuo.zozt

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumiya Jan
D/O Mohd Yousuf Malik
R/O Yarepora, Kissan Mohalla, Tehsil Yarepora, District Kulgam

No

vide notification No. 69Vf >-o>>teql*{, 24 -Of-2- >> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of Drov ional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\-rl

q

Alo q76^ 8L( Dated: lE fi.zoze

(Administration)r
Copy forurarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kulgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Sumiya Jan, Advocate

... ...for information and necessary action

-r'

7

EXTENSION
OF PROVISIONAL ENROLLMENT

neq)|a r (Administratio n)
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HIGH COTIRT OF JAMMU & KASHMIR AIID LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocate Act, 1961)

***

NOTIFICATION

No: G/LP Dated: lffio.zozt

Provisiona! admission granted under Advocates Act, 1961 in favour of

Mr. Sajjad Ahmed
S/O Raiz Ahmed
R/O Village Samote, Tehsil Surankote, District Poonch

3 o - 05- ToLTfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
t

.FF

vide notification po.6l I 
f>.>>f 

pqt At"a

r\ro,. \tq 9f-l s RGlLP Dated: t I .to.

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sajjad Ahmed, Advocate

......for information and necessary action.

rl
ministration)

7

(Administration)

,y

-)Registr4
\/

EXTENSION
OF PROVISIONAL EI\ROLLMENT

r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFICATION

ruo:>\91 4>"13 IRG/LP Dated: l$to.zozs

Provisional admission granted under Advocates Act, 1go1 in favour of

Ms. Simran Qayoom
D/O Abdul Qayoom Kathjoo
R/O Naidyar Rainawari, Tehsil Khanyaro District Srinagar

vide notification 11s.16>l>o>-4eqlL/a"t"d )o-oS->ot> for a period of one

year has been extended ti!! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order i>-
trar ministration)valor@ RGrLP Dated: J$to.zozs

Copy forwarded to the: -

1. Principa! District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Simran Qayoom, Advocate

......for information and necessary action.

trr'
ministration)

7

np)tra

EXTENSION
OF PROVISIONAL ENROLLMENT

r
*
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powens of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!GATION

/RG/LP Dated:l !,to.zozt
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Randhir Singh
S/O Balwant Singh
R/O Joffer W.No.S Tehsil Ramnagar, District Udhampur

vide notification No. 6+zlz^rol gql&tea )g - oy-2a)-2- 1o, , period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of ional licence/enro ment must be

No

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of expiry un the absolute/final enrollment as an
Advocate is ordered there before.

By Order *
-)

[ro:WRGrLP Dated:J&.

Reg[strar

1o.2ozs)]/
mlnlstra n)tio

/*2
Gopy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Counci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *"' *::l?:; 
i,1:r,I'j3l""Tj""""essary action +

ministration)

ry".vr
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HIGH COURT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heena
D/O Ghulam Mohd Qazi
R/O Dooligam, Tehsil Banihal, District Ramban

vide notification No 0 )a W{r"a >|-}'WLrcr a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of prov licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

>\tr: 
"6>XrRG/Lp 

Dated: t#.zozs

.f
a-,

Reg[trgr

ruo, @ RG/LP Dated: $to.zo2s 
lY

(Administration)
,9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Heena , Advocate

......for information and necessary action.

?
ministration),y

7

-,*'1\7

EXTENSION
OF PROVISIONAL EI\ROLLMENT

r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!GATION

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farhat Mustafa
D/O Gh. Mustafa Mir
R/O Gantamulla Bala (Mir Mohalla), Tehsil Narwah, District Baramulla

vide notification yo.o1 ?:,rlz:-l4ql 4^f"O)3 -o>->o>> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 4:-'
n'

ministration)
,ry

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7''*t:10:l#Hi:*,t*i3ti".",saryaction

Alo.' MRIILP Dated:!$flo.zozs

EXTENSION
OF PROVISIONAL ENROLLMENT

/9
tion)
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HIGH COURT OF JAMMU & KASHMIR AI\D LADAKH AT SRINAGAR
@xercising powersr of Bar Council under Section 58 of the Advocate Act, 1961)

***

NOTIFIGATION

No: /RG/LP oated:\k: o.2o2s

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Devinder Singh
S/O Sukhvinder Singh
R/O Rakh Kangwala, P.O. Pangdour, Tehsil & District Samba

vide notification No. B 4 Pht&fuea >3 - > )o>L for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ministration)

Alo.' @ RG/LP Dated: !&.ro.zozs
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Devinder Singh, Advocate

......for information and necessary action. a
tration)

q

7

lnls

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR Ai\D LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocate Act, 1961)

***

N IGAT!ON

No: c/LP Dated:t kO.zOZS

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Bhadwal
S/O Vijay Kumar
R/O Ward No. 15, Patel Nagar, Tehsil & District Kathua

vide notification No.tQ *>.>4pq)4^r"O 2jZ-o>-)o>> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

IVo.'

r
:/€

ministration)rRG4LP Dated: l$.tO.zOZS
Copy forwarded to the: -

1. Principa! District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *''':"-i:t"l'i?i'Hl,#Hff"cessary 
action

vF

EXTENSION
OF PROVISIONAL ENROLLMENT

r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICAT!ON

No: G/LP Dated:\ 8.t 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Uzair Nazir
S/O Nazir Ahmad Zargar
R/O Eidgah, Firdous Colony, Tehsil Eidgah, District Srinagar

vide notification No.l l6 s6>ot>Pql&"a )4:-o\ -2a>t for a period of one

yeat has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

->'

IVo.'

(Administration)ry
Gopy fonvarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'''::::,:l'ilil*iltTtino 
n"."ssary action

Dated, lso.:;;Y,2

-7*T',Y"' inistrafiofi)

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COT]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No G/LP Dated:lSto.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Munish Kumar
S/O Rattan Chand
R/O H.No.749 Lane No.12, (A) Near Education Board Rehari, Tehsil &
District Jammu

vide notification No 6t Wfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

dministration)

Alo Lt 8"t, f -l : RG/LP Dated: !$.ro.zozt ,y
Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' " T:"_1?:5#H;:fl1',ff:T"."ssary action

r36

U,T

inistration)

EXTENSION
OF' PROVISIONAL EI\ROLLMENT
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HIGH COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

G/LP Dated:l$to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nowbahar Khan
D/O Masood Ahmad Khan
R/O BaghatBzrzulla, Khan Mohalla, Tehsil Chanapora, District Srinagar

vide notification *o.q>* znzt 139k{"a>? -o> -2u,).-.for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Alo L&a }-to Rc/Lp Dated:l{ro.rort
(Administration),v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' M* Norv:?J,Tr5,Hft,#:::"Acessary 
action

,*

tration)
n

mrnrs
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OF PROVISIONAL ENROLLMENT
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HIGH COURT OF JAMMU & KASHMIR AI\[D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocate Act, 1961)

***

NOTIFICATION

No 6 G/LP Datedl $:ro.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikrant Choudhary
S/O Parshotam Lal
R/O P.O Arnia, H.No. 15, W. No. 12, Tehsil Arnia, District Jammu

vide notification No.I*l *>>I!WAA 4- o7->4>> for a period of one

year has been extended till 3{.10.2024 subject to the verification of his/her

Gertificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order q
ministration)

No, h&o&l Dated: l$.to.zozs ,y
Copy folwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Vikrant Choudhary, Advocate

......for information and necessary action.
7

r

F-
tion)

EXTENSION
OF PROVISIONAL EI\ROLLMENT
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HIGH COTTRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICAT!ON

No:) RG/LP Dated: (ftm.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Suhail Yasin
S/O Mohd Yasin Mir
R/O Lastan 81 (1), Tehsil Pantha Chowk, District Srinagar

vide notification No &o l&&"a L'l -O|-z-olLfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewat / extension of provisional licence/enrollment must be

souoht before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order c.*-
I

Gopy fonrarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mir Suhail Yasin, Advocate

......for information and necessary action *L
7

Dated: lk,v

*.'$i7
10,2023 t v ,yinistration)

ministration),y

EXTENSION
OF PROVISIONAL ENROLLMENT
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HIGH COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocstes Act, 1961)

***

NOT!FIGATION

No G/LP Dated:)5.10.2023

Provisiona! admission granted under Advocates Act, 1961 in favour of

Ms. Mursaleen Gul
D/O Ghulam Rasool Shah
R/O Namlabal, Rajab Shah Colony, Tulbagh, Tehsil Pampore, District
Pulwama

vlde notification No. Qt "l 2nNEqUl"O>z-o>-2-olLfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\

trar (Administra tidn)

No "f- Dated: tffio.zozs .ry
copy

1.
2.
3.

4.
5.

6.

7.

folwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Gouncil of lndia, New Delhi.
Managei, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Mursaleen Gul, Advocate

......for information and necessary action.

u*
tration)

n
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HNGH COURT OF JAMMU & KASHMIR. AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

IGATI N

ruo, )QS:, "()ryRG/Lp Dated: l$to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehreen Akhtar
D/O Mohd Ashtaq
R/O Gangera A/P Dallah, Housing Colony, District Udhampur

vide notification No.S I *>P+lPql&!t a>7-o,,-)o>>for a period of one

year has been extended tilt 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be

souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

t4t

f)
inistration)

- /o RG/LP Dated:t&,
R.s,ryy

0.2023 [ v /yIVo.'

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur'
S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Mehreen Akhtar, Advocate

......for information and necessary action. *7>
(Administration)

k

7

-tRegistr4r
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HIGH COTIRT OF JAMMU & KASHMIR AI{D LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CATION

No:WRGILP Dated : I &to.2o2s

Provisiona! admission granted under Advocates Act, 1961 in favour of

I\{s. Misbah Haqani
D/O Mir Mehraj-Ud-Din
R/O Nowpora, Naz Colony Sector-A, Tehsil & District Bandipora

vide notification No 6z *xdBqt (^r.O h-o>-ks>>for a period of one

year has been extended til! 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )<

-l ,RG/LP Dated: l$ro.zors
ministration),y

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association Bandipora.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** *::1,"#,:?il:fl1'::ii""".,"o 
action

q
ministration)

/4\/

a'

No:

EXTENSION
OF PROVISIONAL ENROLLMENT



143

HIGH COURT OF JANIMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocate Act, 1961)

***

NOTIFIGATION

No /RG/LP Dated: lfio.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Huzaif Ashraf
S/O Mohammad Ashraf Khanpori
R/O 33f, Sector-C, Gulbahar Colony, Ilyderpora, Tehsil Srinagar South,
District Srinagar

vide notification xo.8 d 'f )->->/Re, W!.0 2t4 -cL- >a>> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of exoirv unless the absolute/final enrollrnent as an
Advocate is ordered there before.

By Order

r Administration)

IVo.' lrf.ttk- RG/Le Dated: l$ro.zozs "4r
Copy forurarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chlef Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Huzaif Ashraf' Advocate

......for information and necessary action.

n

7

EXTENSION
OF PROVISIONAL ENROLLMENT

(Administration)'r
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HIGH COTIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powens of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIF!CATION

No. i-v g6 /RG/LP Dated: rc.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Henna Muzafar
D/O Muzafar Sultan l)ar
R/O Seer Hamdan, Tehsil & District Anantnag

vide notification No. I E 6fr :->{B 4^\h 2q-o>-Lo>)-for a period of oneT
year has been extended ti!! 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal I extension of ional cence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

f,

No.. LtLilg< vA RG/LP Dated: t8.10.

Regiptrar

2o2sh/
dministration)v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Henna Muzafar, Advocate

......for information and necessary action
7

fr

EXTENSION
OF PROVISIONAL ENROLLMENT

Registrar (Adm inistration)Y,/ ,q



145

HIGH COT]RT OF JAMMU & KASHMIR A]\D LADAKII AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOT!FICATION

No: 2q q+ /RG/LP Dated: 19.10.2023

Provisiona! admission granted under Advocates Act, 1961 in favour of

Mr. Janit Gupta
S/O Mukesh Gupta
R/O H.No.131, Malhotra Street, Tehsil & Dsitrict Jammu

vide notification N 0 Bqlil"O >?-os-:-,,>>for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / nsion of orovisional cence/en lment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of exoirv unless the absolute/fi I enro ment as an
Advocate is ordered there before.

By Order 1 '

ry

(Administration)

ry

Administration)

tlto: 49 92*- 3\ RG4LP Dated: tS .10.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *"1::i 
fJi.'il,*i1i""f:"". necessary action

*ffz'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocatm Act, 1961)

***

NOT!FIGAT!ON

No: Lll gt /RG/LP Dated: ts .10.2023

Provisiona! admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Anand
S/O B.B. Anand
R/O H.No.131 W.No.10 Near Old Telephone Exchange Road Tehsil & District
Udhampur

vide notification No.,9rr 6i>plPa t&{t"a L1- oS. 2oLLfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order *r.4
tra (Administration)

MNo: tlSv){- ttv RG/LP Dated: 19.10.2023

Copy fotwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Ashish Anand, Advocate

......for information and necessary action.

./2--'
-r' (Administration)

IY

a

7

EXTENSION
OF PROVISIONAL EIIROLLMENT

RegistrarV



147

HIGH COURT OF JAMMU & KASHMIR AI\[D LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: &'t s 1 /RG/LP Dated: ts.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Sharma
S/O Raj Kumar Sharma
R/O Plot No.227, Sanval Chowk, Tehsil & District Jammu

vide notification No 5q3 eq il{ted>)--oS - Z-o)_Lfor a period of one

year has been extended till 3{ .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the GlD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order t-
rt,

nistration)

No: tlSvrl3 - ,o RG4LP Dated: lB .10.2023 /q
Copy forwarded to the: -

1. Principa! District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *"' o:i: 
?#;##HTffi necessary action

r

EXTENSION
OF PROVISIONAL EI\ROLLMENT

tration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGATION

No: Jt, /RG/LP Dated: 18.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Bashir
S/O Bashir Ahmad Sheikh
R/O Yarikhah, Zalla Mohalla, Tehsil Khansahib, District Budgam

vide notification no.17 * ?a).1 2t4 I Mt a)<q -oy -7-o>>-for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewat / extension of provisional licence/enrollment must be

souoh-t beiore the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

-7 ministration)

IVo.' qA P Dated: lB .,
Gopy fonrarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shahid Bashir, Advocate

......for information and necessary action
7

*'q;r"

/r

n
r (Administration)

EXTENSION
OF PROVISIONAL ENROLLMENT

,Y

r
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HIGH COTIRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powem of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: &qU 4 >-rz /RG/LP Dated: /8.10.2029T
Provisiona! admission granted under Advocates Act, 1961 in favour of

Ms. Aparna Singh
D/O Rajesh Kumar Singh
R/O Village Chhan Matlooni Tehsil Ghagwal District Samba
A./P H.No.573 Sector-E Sainik Colony Jammu

vide notification No.Sqh [>r>tPQ 
t6ated >?'oS -%>>,for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewat / extension of provisional licence/enrollment must be

soucrht before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order €,;

n
No: V8 Ydf -7> RG/Lp Dated: t8.10.

Gopy forwarded to the: -

r (Administration)
,y

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba'
S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Aparna Singh, Advocate

......for information and necessary action.

,*)

tration)

Regiptra

2023v

7

EXTENSION
OF PROVISIONAL ENROLLMENT

a
strar

/9
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HIGH COtiRT OF JAMMU & KASHMIR A]\D LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

ruo:@RG/LP Dated: lfuto.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aasima Chowdhary
D/O Mohd Haneef
R/O Gujjar Mohalla Prade, Gorda, Tehsil Bhalwal, District Jammu

vide notification ruo.,99>h >l449l {.r"0

Registrar

Dated: tB.to.zo2gv

>+-os-2at-Ltor a period of one

year has been extended till 31 .10.2024 subiect to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewat / extension of provisional licence/enrollment must be

sought before the date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

-t

No: \1q 6 B- lLnotp
ministration)y

Copy fonrarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Ghief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Aasima ChowdharY, Advocate

......for information and necessary action

(Administration)

7

-i<*"

EXTENSION
OF PROVISIONAL ENROLLMENT

n'

,*/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocate Act' 1961)

***

NOTIFIGAT!ON

No: &ler 4 bD RG/LP Dated: /8.10.2023
V

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Rehman Mattoo
S/O Mohd Erfan Mattoo
R/O House No.26, Ward No.7, Shaheedi Mohalla, Tehsit & District Kishtwar

vide notification No dated 2a-oS- 2na) for a period of one

yeat has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licenc.e-/enrollment must be

souoffi expirv unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

inistration)

No. L,lB yT) .d" RG4Lp Dated: l8 .10.

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar'

2. Secretary, Bar Council of lndia, New Delhi.

3. Managei, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kishtwar.

S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *''o::"i*:1il#"T;i',ftfl:::::""action 
\

?
ry

ministration)/9

EXTENSION
OF PROVISIONAL ENROLLMENT

fi-
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IIIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 5E of the Advocatm Act' 1961)

***

NOTIFICATION

No: Lqtt *-pn /RG/LP

-

Dated: t8.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Lakshmi Raman
S/O Jagdish Chander
R/O Purmandal, Tehsil Bari Brahamana, District Samba

vide notification No.TP >z lZtn dated 24a4YL for a period of one

year has been extended till 31 .10.2024 subjecf to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewa! / exte ion of provi ional li rollment be

EXTENSION
OF PROVISIONAL ENROLLMENT

na

Advocate is ordered there before.

By Order )-

r ministration),q'No: L4E yflt -88 RG/LP

Copy forwarded to the: -

1. Principat District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.

3. Managei Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *''":T:rTi,}:ffili#:::i:cessaryaction 
I

<

Dated: t{t .10.2023

ffigistrar inistration)
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HIGH COURT OF JAMMU & KASHMIR AJ\D LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act' 1961)

***

NOTIFIGATION

No: *16q /RG/LP Dated: |s.10.2023

Provisionat admission granted under Advocates Act, 1961 in favour of

Mr. Pardeep Kumar Sharma
S/O Govardhan Lal Sharma
R/O W.No 9 Lohara Kot near ITI College Tehsil Sunderbani District Rajouri

vide notification No.69r/^ ^^7'*'- dated 3o'09-wzu for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisiona! licencg_/enrollment must be

souqh irv unless the absolute/final enrollment as an

Advocate is ordered there before.

1

By Order

Alo.' LI?,-B 1. ?I RG/LP

n'
Registrar

Dated: /0.10.2023

m inistration)

/Y
Copy fonrarded to the: '
1. Principal District and Sessions Judge, Rajouri'

2. Secretary, Bar Counci! of lndia, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
S. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

7
and also keeping record of the same.
Mr. Pardeep Kumar Sharma, Advocate

......for information and necessary action \

inistration)

EXTENSION
OF PROVISIONAL ENROLLMENT

fleittrar
H

(
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HIGH COTIRT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: &vAE ,/** /RG/LP Dated: t8.10.2023
a

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Om Goswami
S/O Gopal Krishan Goswami
R/O W.No.13, H.No.47, Katra, Nangal Road, Tehsit Katra, Distrtict Reasi

vide not!fication No.AqotfZ.o"zll26dated ?o -oS-to>z for a period of one

year has been extended titl 3{.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/en,rollment must be

souqht blefore tlte date of expirv unless the absolute/final enrollment as an

Advocate is ordered there before. I

By Order ?

No. t48 yl ? - 7 o'1 RG4Lp

Copy fonrrrarded to the: -

f).
Regis

Dated: /8 .10.2023

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of lndia, New Delhi.

3. Managei Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.
5. CpC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ''' o: t:?'ffirTh:fl::"il: 
necessary action \

_/-

tra r^(Ad m inistratio n)fu _*/

n'

EXTENSION
OF PROVISIONAL ENROLLMENT

Resistrp$d^inirrotion)
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ITIGH COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powent of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: LVbb YAD /RG/LP Dated: /8 .10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nandani Sharma
D/O Bharat Bhushan Sharma
R/O H.No.54 W.No.l, opposite Bhagwati Nagar, Tehsil & District Kathua

vide notification No.6ql>ozz 
f 

Rrn dated ?a- a9. 2-azt for a period of one

year has been extended til! 3f .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewatt ertension of Drov ional cence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-r'Registrar inistration)
No: q0)o(-/) RGqLp Dated: /B.to.2o2g W ,Y
Gopy foruvarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** *:::1ll 
il?3,,H1i*t#xt:cessary action

€ (
Regis trar tration)

EXTENSION
OF PROYISIONAL ENROLLMENT

&.<
- /9
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HIGII COI]RT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powels of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFIGATION

No: 64 ).an /RG/Lp Dated: /fl10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan-Ul-Haq
S/O Nazir Ahmad Ganaie
R/O Lajura, Ganaie Mohalla, Tehsil & District pulwama

vide notification No.l6f9,o>^ IRU dated zz-ay)ase- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

tr,
dministration)

No, tid )l q-u , RGqLP Dated: /0 .10.2029

Copy fonrarded to the: -

,y
1.

2.
3.

4.
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Burhan-Ul-Haq, Advocate

......for information and necessary action.

--

EXTENSION
OF PROVISIONAL ENROLLMENT

ta,

ry
tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powenl of Bar Council under Section 58 of the Advocates Act, 196l)

***

oTrFtc T!ON

ruo:)k 694 !-Bnctp Dated: .10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rashmi Angral
D/O Romesh Chander
R/o H.No.l w.No.12, Pujari Mohatta, Tehsil Katra, District Reasi

vide notification No.6b ofl->zl R q dated 3o-oS-2aZ2- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

Tle renewal / extension of provisional licence/enrollment must be
lo=uqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

fr'
Regis tion)

,voj@ RG/Le Dated: l4.to.zoze /y
Copy fonrarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Reasi.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** *::1H,"#,ffii;ffJ::T?"."..,ryaction 
\

"t'
inistration)

,9

.-?';4

EXTENSION
OF PROVISIONAL ENROLLMENT

ft*istrar

l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFIGATION

No b G/LP Dated: lSr o.zoze

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khyati Sharma
D/O Ram Paul Sharma
R/O II.No.SZ, Sector 2, Channi Himmat, Jammu

vide notification No .7\[7oz^ ln ,,, 
e dated U:92+aaz- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )<
a

Regis inistration)
Alo.' _RGILP
Gopy fonrarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officia! website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Khyati Sharma, Advocate

......for information and necessary action.

Dated: _.10.2023 4Y
1.
2.
3.

4.
5.

6.

7.

an

EXTENSION
OF PROVISIONAL EI\ROLLMENT

Registrar (Ad m inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powersl of Bar Council under Section 58 of the Advocates Act, 196l)

***

N ICATION

No)Q?o 4>yvRG/LP Dated:t9r o.2o2s

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyoti Choudhary
D/O Man Singh Chauhan
R/O H.No.224, Sector E, Sainik Colony, Jammu

vide notification N 0 dated WZ,Z- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal I extension of Drov ional licence/en rollment must be
souqht before the date of expiru unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

f,
Registrar

,vorMRc/LP Dated:

Copy fonnarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Jyoti Choudhary, Advocate

......for information and necessary action.

/.<
inistration)

?
)tion

l9.ro.zozs-T 2
1.

2.
3.

4.
5.

6.

7.

f,Lgirt

EXTENSION
OF PROVISIONAL ENROLLMENT

dm

ly

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOTIFI CATION

No:&RG/Lp Dated: lfl.to.zozs

Provisional admission granted under Advocates Act, 1go1 in favour of

Mr. Iftkhar Ahmed
S/O Mohd Sayeed Khan
R/O Keri Gulhotta, Tehsil Mendhar, District Poonch

vide notification No.Rtalq tzf t?t, dated zh-o>.ru2u for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
#

Registrar tion)

Alo.'

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndfia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Iftkhar Ahmed, Advocate

......for information and necessary action.

inistration)

@ RG/LP Dated: J$to.zozt ,'g/

7

\

r

EXTENSION
OF PROVISIONAL EI\ROLLMENT

ffie,t trar

/ry
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powen of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No c/LP Dated: l\to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aijaz Ahmad Bhat
S/O Abdul Ahad Bhat
R/O Village Hardushoora, Tehsil Kunzer, District Baramulla

.(4znz^,'^vide notification No dated 2l nS-Vo2t tor a period of one

year has been extended till 3{.10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order t-
f)'
Regis ministration)trar

rur, l,f.\R I -8 6 Ry/LP l4fi.zozs /yDated,

cop/ro*aroeo to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Aijaz Ahmad Bhat, Advocate

......for information and necessary action.
)?

inistration)/V

1.

2.
3.

4.
5.

6.

7.

EXTENSION
OF PROVISIONAL ENROLLMENT

-)'Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKTI AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOT!FICATION

No:WRG/Le Dated: lfio.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Balbir Singh
S/O Inder Singh
R/O Thuroo Dharmari, Near Forest Office Tehsil Thuroo, District Reasi

vide notification No .(aq l^ c^ l^ dated Z?-of-ba2*, for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

rr,
Registrar

IVo.' Dated: l!.to.zozs
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Counci! of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Reasi.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *":1T1jJ'"?l;fjJlxlio 
n"."ssary action +

Registrar ministration)

'+2

EXTENSION
OF PROVISIONAL ENROLLMENT

@

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOT!FICATION

No: G/LP Dated: l\.to.zozo

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhavika Malhotra
D/O Rajesh Malhotra
R/O Rehari Colony, Tehsil & District Jammu

vide notification No.{6ufZ.ozzlRr:t datedzT-os-z-zt for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ministration),y
Copy fonrarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the officia! website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Bhavika Malhotra, Advocate

......for information and necessary action

dministration)

f)

Alo.' o, RG4LP Dated: I @.ro.zozs
-.1

1.

2.
3.

4.
5.

o.

7.

-,

EXTENSION
OF PROVISIONAL EI\ROLLMENT

,y
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HIGH COTJRT OF JAMMU & KASHMIR AJ\D LADAKH AT SRINAGAR
@xercising powens of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICAT!ON

No) 7,.r c/LP Dated: llo.zozs
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chowdhary Anwar Anjum
S/O Gulzar l{usaain
R/O Village Rehan Tehsil Koteranka District Rajouri

vide notification NoSJZJ-znz"l[la dated *-of-xzz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extensiolt of proyisional licence/enrc
souqht before the date of expirv unless the absolute/flnal enrollment as an
Advocate is ordered there before.

By Order
*

Regis

l4.to.zozs 'y
€,

-'

tion)

Alo.' o o Dated,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Chowdhary Anwar Anjum, Advocate

... ...for information and necessary action

"/

7

Registrar m inistration)

EXTENSION
OF PROVISIONAL ENROLLMENT

w/Y
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IIIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATI

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Balraj Singh
S/O Jagdev Singh
R/O Takwal Near Shiv Mandir, P.O Gurha Manhasan, Tehsil Pragwal,
District Jammu

vide notification NoW dated LV-aS-Z.oz> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certiflcates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
sousht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No: fuRGlLp Dated :/ f.to.zozo

I
IVo

copy

1.
2.
3.

4.
5.

o.

7.

mrnls tration)

RG4LP Dated: I 4.ro.zozs M
forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Gourt of J&K and Ladakh, Srinagar for uploading on

the official website.
tncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Balraj Singh, Advocate

......for information and necessary action.

ar*

EXTENSION
OF PROVISIONAL EI\ROLLMENT

Resistrffidministration)

3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(tr)xcrcising powers of Ilar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No. G/LP Dated =t110.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farah Jan
D/O Bilal Ahmad Dar
R/O Qalamdan Pora, Fateh kadal, Tehsil-Srinagar South, District-Srinagar

vide notification No.SAlZoZ4Rln dated 27-o(U>U for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal I nsion of orovisional licence/en Ilment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht befo the date of expirv un the absolute/fi nal enrollment as an
Advocate is orde red there before.

By Order ?
ministration)Resistrar (Ad

10.202; fuNo G/LP Dated:

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Farah Jan, Advocate

......for information and necessary action +
inistration)

q
1

2
3

4
5

6

7

,-'
Registr m

,u
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asima Amin
D/O Mohd Amin Nazki
R/O Village Latter Masjid, Safa Kadal Tehsil Eidgah, District Srinagar

vide notification No .cziltp^^ l\r,t dated 24-of-2nLt for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expirv un the absolute/final enrollment as an

>q" i 4, tRG/Lp Dated 19,0.2023

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order

Dated,

t
.--7-<

ruo,[,*,h 3q - Qn *u,r, I ol.ro.zozs

f,
Rergistra ministration)vr

trar

T-
Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Asima Amin, Advocate

... ...for information and necessary action.

1.

2.
3.

4.
5.

6.

7.

ministration)Gi. M ,v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocates Act, 1961)

***

NOTIFICATION

No

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avasyu Sharma
S/O Sohan Lal Sharma
R/O W.No.16 Upper Shiva Nagar, Mohalla Kalibari Tehsil & Disttrict Kathua

vide notification No dated2? -af:LozL for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisiona! licence/enrollment must be
sought before the date of expirv unless the absolute/fina! enrollment as an
Advocate is ordered there before.

By Order
-/

-7'Registra ministration)

ruo,f*Q .t4t -q A RG/LP Dated: Lf.to.zozs .y

WRGILP Dated :lJto.2o23

copT
I v

1.

2.
3.

4.
5.

6.

7.

forwarded to the: -

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Avasyu Sharma, Advocate

......for information and necessary action.

istratiorf)mrn

EXTENSION
OF PROVISIONAL ENROLLMENT

ffis istrar (
@ /k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No /RG/LP Dated ,l%0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ambika Bharti
D/O Girdhari Lal
R/O H.No.2l9, Lane No.l, Mohalla Priyadarshani Nagar, Tehsil & District
Jammu

vide notification NoW datedZ7-o{->o>t for a period of one

year has been extended till 31 102024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / e nsion of provisional licence/en llment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of exoirv unless the absolute/final enrollment as an
Advocate is orde red there before.

By Order

copy

1.

2.
3.

4.
5.

6.

7.

?n'

ruo,WRG/LP Dated: lJto.zozs

r (AdL "y
Registra ministration)

forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Ambika Bharti, Advocate

......for information and necessary action.

-#n-
dministration)Registrar

/c
"/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No /RG/LP 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arif Hussain
S/O Nissar Hussain
R/O Shakar Kargil, Tehsil & District Kargil, Pincode 194103

vide notification No.{Sfll."Z>lRh dated E-of->.zz- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

xtension of rovi lment must
souqht before the ate of exoirv unless the absolute/fin I enrollment as an

oated lJ

EXTENSION
OF PROVISIONAL ENROLLMENT

By Order

Registra r (Ad
tu ministration)

ruo:@RG/LP Dated:l$to.zozs v
Gopy

1.

2.
3.

4.
5.

6.

7.

forwarded to the: -

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Arif Hussain, Advocate

......for information and necessary action.

n'

dts

inistration)Registrar (Adm
W /y

Advocate is ordered there before.

t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No t1/RG/LP Dated 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yaggik Gupta
S/O Sandeep Gupta
R/O 298-F, Naibasti Safwari, District Jammu-180003

vide notification NoilAl+o>4Rb dated zS-ot->ozu for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewa! / extension of provisional licence/enrollment must be
souqht before the date of expirv unl the absolute/final enrollment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order

IVo RG/LP Dated:

Regist ministration)rar (Ad

fu-lq.to.zozs
-

ry

t

rf
I

-t

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7 ' Mr' Y::s:[:x['fr11f:x5 

necessary action

fisi. trgr (Administration)w+
1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council undcr Scction 58 of the Advocates Act, 196l)

***

NOTIFICATION

No

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aatir Rashid Khan
S/O Mohd Rashid Khan
R/O Galhutta, Tehsil Mendhar, District Poonch

vide notification No.1otltoZzlRh dated ZJg".z-Zz- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of p ional licence/enrollment must be

>q g6 4"yRG/LP Dated ,lcfo 2023

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of exoirv unless the absolute/fina I enrollment as an
Advocate is ordered the re before.

By Order <
tto: L,lB ctB 4 - 4Lt RG/LP Dated: n .10.2023

dministration)
,y'

n'
Rcgis trar

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Aatir Rashid Khan, Advocate

... ...for information and necessary action \

{

7

Resistrpfo^,H;tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Section 58 of thc Advocatcs Act,1961)

***

NOTIFICATION

No.

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonia Sharma
D/O Roshan Lal
R/O Chack Bhagwana, P.O Jourian opposite Panchayat Ghar Tehsil Jourian,
District Jammu

vide notification No.l8+lz.oZlRh dated hE*"-uzz- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provi ional licence/enrollment must be

/RG/LP Dated: I fto zozs

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of exoirv unless the absolute/final enrollment as an
Advocate is orde red there before.

By Order t

Girt.u.
Dated: /?.to.zozs

*
ministra tion)wy

Gopy

1.

2.
3.

4.
5.

6.

7.

No., 4BVe6- lo RG/LP

forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sonia Sharma, Advocate

......for information and necessary action. t\

H
inistration)ffigistrar ,y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of llar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No: /RG/LP Dated:

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Malik
S/O Javed Malik
R/O Karyani Talab, Narwal Bala, Tehsil Bahu, District, Jammu, Pincode
r81 r52

vide notification No.lobq lzazzlRt, dated zD-.o7-?*zz for a period of one
t'

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

nal licence/enrollment m s b
souqht before the date of expirv un the absolute/final enrollment as an

/rl o 2023

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order

No; Dated,

%

t+
Registrar (Administration)

10.2023 M ry
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. !ncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Umar Malik, Advocate

......for information and necessary action

-:"rd
tion)

7

-,

n'
Registra mrnrs tra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIF!CATION

No /RG/LP Dated:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kanchan Kumari
D/O Kewal Krishan
R/O H.No.ll7, W.No.6, K C Morh Bishnah, Tehsil Bishnah, District Jammu,
Pincode 181132

vide notification No.Qbof zn>zf t2hdated Z-3-ol.uU- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be

lfto zozz

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of expirv un the absolute/final enrollment as an
Advocate is ordered there before.

By Order q
n

Registra ministration )

IVo.' RG/LP Dated, 10.2023

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Kanchan Kumari, Advocate

... ...for information and necessary action.

4 €-
nistration)

t4

1.

2.
3.

4.
5.

6.

7.

Rcgistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Ilxcrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No /RG/LP Dated

Provisional admission granted underAdvocates Act, 1961 in favourof

Mr. Sidharth Sumbria
S/O Jagbir Singh Sumbria
R/O H.No.l36lD, Sainik Colony, Tehsil & District Jammu, Pincode f 8000f

vide notification No o7 dated 23*]-%22- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/en rollment must be

11 ,o zo23

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of expirv unl the absolute/final enrollment as an

No

Advocate is ordered there before.

By Order

ffgi.
4*,ate RG/LP Dated: lll.ro.zozt

%'
trar dministration)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Sidharth Sumbria, Advocate

for information and necessary action.
tqd

a,-,
ministration),y

,y

Regist r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of Bar Council undcr Scction 58 of thc Advocates Act, l96l)

***

NOTIFICATION

No

Provisional admission granted underAdvocatesAct, 1961 in favourof

Mr. Saqib Hafiz Khan
S/O Hafiz Ullah Khan
R/O H.No ll4, W.No.l, Chak Banola, Tehsil Mendhar, District Poonch,
Pincode 185111

vide notification No.laqil.?pZllR{4 dated 2DA}-7a2p* for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewa! / e nsion of orovisional licence/enrollment must be

@RG/LP Dated,tl,0.2023

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of expirv un the absolute/final enrollment as an
Advocate is o-rdered there before.

By Order

n
Registrar Administration)

No; b- l6 P Dated, ll.ro,zozs tu
forwarded to the: -

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Saqib IIafiz Khan, Advocate

......for information and necessary action.

\2/

Gopy

1.

2.
3.

4.
5.

6.

7.

ist inistration)

,/tr
ffi;

^&



179

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocates Act, 1961)

***

NOTIFICATION

No 6 RG/LP Dated ,( Q,0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Rasool Kar
D/O Ghulam Rasool Kar
R/O ldd Gha lqra Lane II, near Aali Masjid, Tehsil & District Srinagar,
Pincode 190002

vide notification No.tpztlw>ilkhdated 29.o71^7) for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enro Ilment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of expirv unl s the absolute/final enrollment as an
Advocate is ordered there before

By Order
\

?
strar m inistration)

/V
forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sabreena Rasool Kar, Advocate

... ...for information and necessary action.

n
trar istration)ln

Gt
WRIILP Dated: Lflr.ro.zozs/Vo.'

Gopy

1.

2.
3.

4.
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocates Act, l96l)

***

NOTIFICATION

No:) I 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aftar Ahmed
S/O Ghulam Hussain
R/O Dhargloon Tehsil Balakote District Poonch

vide notification No<<ol^r>4?ln dated QeS=lple- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

isional licence/enrollm
souqht before the date of expirv un the absolute/final enrollment as an

c/LP Dated 1?

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order
I

i>-'
n

Rergistrar (Administration)

I 4 .ro.zozs

-

WAYNo.' Dated,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Aftar Ahmed, Advocate

......for information and necessary action.

€t'

7

ministration)wy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, 1961)

***

NOTIFICATION

No G/LP Dated. t1' 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadil Mushtaq Ganie
S/O Mushtaq Ahmad Ganie
R/O Pathan Pahloo, Tehsil & District Pulwama

vide notification No 60 Parl!!,"6 D- o+-%>>for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is orde red there before.

By Order

>qte *(>vB

Gi
c/LP Dated: Lf.to.zozt

forwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
!ncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Aadil Mushtaq Ganie, Advocate

... ...for information and necessary action.
I

vR

m inistration)

t%
strar (

\-,/'

Administration )

No.'

copy

1.

2.
3

4.
5.

6.

7.

EXTENSION
OF PROVISIONAL ENROLLMENT

,ytra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocates Act, l96l)

***

NOTIFIGATION

No:)So G/LP Dated,l 110.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tanya Sharma
D/O Vijay Kumar
R/O 537-A, Gandhi Nagar Jammu

vide notification No lVq&^ *(?E >-g- 67-?a*Ior a period of one)&&.a

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provi ional licence/enrollment must be
souqht before the date of expirv unless the absolute/fina! enrollment as an
Advocate is ordered the re before.

By Order r{
t-,

Rc trar ministration)

h&es.. 611 lQ,.to.zozs*T ryNo.' RG/LP Dated:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K HighCourt Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Tanya Sharma, Advocate

.. . .. . for information and necessary action
7

r (Administration)

EXTENSION
OF PROVISIONAL ENROLLMENT

fi

/+v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, 1961)

***

NOTIFIGATION

No.8/o "d>aZ /RG/LP Dated 11,0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arif Wani
S/O Anayatullah Wani
R/O Shinal, W.No.9, Tehsil & District Doda

vide notification No 6> O+ U{*OL1-og- 24,22-for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of orovisional licence/enrol lment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of exoirv unless the absolute/fi I enrollment as an
Advocate is ordered there before.

By Order

No

?an
Rcgistrar (

h 96rr-l'. RG/LP Dated:lcl to.zozs \1/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Mohd Arif Wani, Advocate

... ...for information and necessary action

<
(Administration)r

Administration)

7

ist
r-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powers of Bar Council under Section 58 of the Advocates Act, 196l)

***

NOT!FICATION

No'WRGlLp Dated: l9,to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Rashid
S/O Abdul Rashid Mir
R/O Alamdar Bagh Colony, Gopalpona, Tehsil Chadoora, District Budgam

vide notification No.954 of 20221RG/LP dated 27 .07 .2022 tor a period of one year

has been extended till 31.10"2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the datqqletplrv unless_.lthe_absglute/final enrollment as an
Advocate is ordered there before.

By Order

n
I

r ministra

No:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Assctciation, Budgam.
5. CPC e-Counts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, l-ligh Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'''1t:1 
#:Iii;#JffXtio n"""ssary action ,

WRG/LP Dated: firto.zozs /w
.P'

EXTENSION
OF PROVISIONAL ENROLLMENT

-4

t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, 1961)

***

NOTIF!CATION

No,8l I a(>q}RG/Lp Dated ,11,0 2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nirmal Singh
S/O Jagdev Singh
R/O Village Dhandla Tehsil Rajgarh District Ramban

vide notification No. 2ql Aftt a >l-og->^>>-for a period of one

year has been extended till 31 102024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / tension of orovisional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is orde red there before

By Order

No Q &6:z-Ro RG/Le Dated: fi1o.rort

<)-
trar

€

ministration)
,y

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Nirmal Singh, Advocate

for information and necessary action.

{
ministration)
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strar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Ilar Council under Section 58 of the Advocates Act' 1961)

***

NOTIF!CATION

N,'WRGILP Dated :lfto.2o23

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahiqah Shakil
S/O Shakil Ahmad Shakil
R/O Narbal, Budgam, Tehsil Narbal, District Budgam

eqd&€a ?p -os- >o>> for avide notification No. ( period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of exoirv unless the absolute/fi I enrollment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order

4
r ministration)

xo,@RG/LP Dated: llto.zozs
Gopy

1.

2.
3.

4.
5.

6.

7.

forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shahiqah Shakil, Advocate

... ...for information and necessary action. \

dministration)
fi,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(tr)xcrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

ruo:$ RG/LP Dated 11.,0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tejasvini Anand
D/O Vinod Anand
R/O H.No.l19, Mohalla Afghana, Jammu

vide notification No 24 e4*k. Q.?-2a>)- for a period of oneodt

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollmeEl mqs't bq
souqht before the date of expirv unl the absolute/fina! enrollment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is orCered there before.

By Order
I

RG4LP Dated: 10.2023

ministration)
,y

ministration)
..4+

trar

No

1

2
3

4
5

o

7

4
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Tejasvini Anand, Advocate

... ...for information and necessary action

n
istrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council under Scction 58 of thc Advocatcs Act, 1961)

***

NOTIF!CATION

NoWRGILP Dated.8.,0.2023

Provisional admission granted underAdvocates Act, 1961 in favourof

Mr. Umar Farooq
S/O Farooq Ahmed
R/O Dharyouth, Tehsil Kahara, District Doda

vide notification trto./o66 fr-\-Z->, for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of exoirv unless the absolute/fin I enrollment as an

Pgl{o

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is o there before.

By Order

tVo.'

copy

1.

2.
3.

4.
5.

6.

7.

I 9.ro,zozs
-T

/V///

Regi dministration)

"-n-
inistration)

\

n

RG/LP Dated,

forwarded to the: -

Principal District and Sessions Judge, Bhadenruah.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
!ncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Umar Farooq, Advocate

......for information and necessary action. r

€gi ar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(tr)xcrcising powcrs of llar Council undcr Section 58 of thc Advocatcs Act, l96l)

***

NOTIFIGATION

rrro:)k 93 >) RG/LP Dated 11.,0.2023

Provisional admission granted underAdvocates Act, 1961 in favourof

Ms. Tahreem Tariq Masoodi
D/O Syed Tariq Ahmad Masoodi
R/O Kawadara, Sheikh-ul-Alam Colony, Tehsil Khanyar, District Srinagar

vide notification lto. /o Lr* >^r>442 for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the te of exoirv unless the absolute/final en rollment as an
Advocate is ordered there before.

By Order

No RG/LP Dated:

rar dministra tidn)

I 0".to.zozs*t ,y
f)

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 
'*":n::i#IilH##HI;ff:::ffiaction

It

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising ppwers of Bar Council undcr Section 58 of thc Advocates Act, 1961)

***

NOTIFICATION

Nro:)Q9> RG/LP Dated l9.1o.zoz3

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarabi U Mabsusah
D/O Dr. Abdul Rahman War
R/O Hyder Colony, Haji Bagh, Buchpora, Soura, Tehsil Eidgah Srinagar,
District Srinagar

vide notification No./o d 2a>> eIrL{Wfor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / e nsion of provisional licence/en lment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

h e date of ex
Advocate is ordered there before.

By Order

o P Dated,

n I enrollment as

q
ministration).f

tn istration)

t-''
Regi

I 1 .ro.zozs

ar

copy

1.

2.
3.

4.
5.

6.

7.

forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
V[s. Zarabi U Mabsusah, Advocate

......for information and necessary action.

zH
istrar /y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICAT!ON

N',WRGILP Dated 11.,0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faizan Manzoor
S/O Manzoor Ahmad Misgar
R/O Sader Bazar Mattan, Tehsil Mattan, District Anantnag

vide notification r,lo.,g70 lu*/Bq AK.a 2J*o5- 2a>)-for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional Iicence/enrollment must be
souqht before the date of expirv un s the absolute/final enrollment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is.ordered there before.

By Order

IVo RG4LP Dated l8 .r o.zozs ry
strar ministration)

ministration)

/g*

copy

1.

2.
3.

4.
5.

6.

7.

Icgi

fi.
Rcg

forwarded to the: -

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Faizan Manzoor, Advocate

... ...for information and necessary action.

)-n
istrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATI ON

No /RG/LP Dated

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naveed Es Sehar
S/O Gh. Hassan Rather
R/O Yamrach Teshil Yaripora District Kulgam

vide notification No.{>rfz-">->f pqtL&atea L?-of-2-.>>for a period of one
year has been extended till 31 10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be

11,0 2023

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of exoirv un the absol nal enrollme

No

as an
is ordered the before.

By Order

*1 -
Regi

10.2023

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kulgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' *:l::,:I;ff1Tinffii3."..,o 
action

dministra tibn)
Datea: I A._T

strar

\Y ,y

fl rnrs tra
)

-

tion) 
*tra ,y

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No: o /RG/LP Dated:/ f;.to zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mazhar Man zoor Malik
S/O Manzoor Ahmad Malik
R/O Kanchatipora, Tehsil Khag, District Budgam

vide notification r,to.il I f z.>:,/Pq t4ated >)-o S- ).>> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certiflcates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren / extension of orovis ional licence/enro llment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht re the date of e pirv unless the a lute/final enrol ent as an
Advo is ordered th before.

By Order I

"{
r ln istration)

No; RG/LP Dated

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for pubtication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
n{r.Mazhar Manzoor Malik, Advocate

... . . . for information and necessary action

o
Re

I Q .to.zozs*T

7

(

rar m inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

l ? ,0 2023No ).> /RG/LP Dated

Provisional admission granted underAdvocates Act, 1961 in favourof

Mr. Deepak Khajuria
S/O Ram Parkash
R/O Jagota, Tehsil Bhella, District Doda

vide notification NoST It&^t"a >>-oS- >> for a period of one
year has been extended till 31 10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of provisional Ii ence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the d of exoirv un s the absol nal enrollme as an
Advocate is ordered there before.

By Order

No: ) tL RG/Lp Dated: lQ io.zozs_T
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhadnnrah.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 *''',::::,:5#i#ilfilTil"."..,o 
action

'ar

ministration

ministration) Ir

ftra

ry

./fl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of llar Council undcr Scction 58 of thc Advocates Act, l96l)

***

NOTIFICATION

No:)903 aA>B,RG/Ln Dated 1?,0 2023

Provisional admission granted underAdvocatesAct, 1961 in favourof

Mr. Sartaj Ahmad Wani
S/O Nazir Ahmad Wani
R/O Nowpora Bala, Tehsil Keegam, District Shopian

vide notification No Pqd*(a L-cl'>">> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren ! / extension of provisional li ence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

of
Ad is ordered the before.

By Order

the absol rollme

ministration)

lQ .to.zozs-T

t befo

/Vo.' P Dated,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' t::1",,*Tffi,,l}.3l*:".""'s3,,o 
action

11 . ,<*"w, ministration)

,y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIF!CATI ON

No 0{ c/LP Dated:()t0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjog Khatri
S/O Parveen Khatri
R/O 1g/A2"d Extension Gandhi Nagar Jammau, Tehsil & District Jammu

vide notification No.lo>>6,>-->l RQ W!.a ).9 -ci) - za 2)- for a period of one

year has been extended till 31 10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

ren nsion sional li Ilment
souoht b the date of pirv unless the a olute/final enroll ent as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advocate is ordered there before.

By Order

-r,Registrar mtnls
<
tration)

/Vo l-l 6 Dated: lQ .to.zozs
--1-

,y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' ti:i:tXHifilflf:xf 
necessary action

4
ministration),ytrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

NoXo6 /RG/LP Dated 9,0 2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjana Devi
D/O Jagdish Raj
R/O Dhar Dugnoo, Tehsil Billawar District Kathua

vide notification No 0 >-a>> 3%L(d o -)o>L for a period of one

year has been extended till 31 10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The ren I / extension of Drov ional !icence/enrollme nt must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht befo the date of exoirv un less the absolute/final en rollment as an
Advo is ordered before.

By Order )t
G/LP Dated: ll.to.zozg

ministration)vtrar
IVo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' o:ii:e,.1ilj;fl:1ffi*. 
necessary action

ar{
ministration)

ry
istrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No:

Provisional admission granted underAdvocates Act, 1961 in favour of

Mr. Harshit Sambyal
S/O Rajesh Singh
R/O W.No 4, Krishna Colony, near Minerva Public School, Tehsil & District
Kathua

vide notification lvo.@.d/trfea >1-o1-za>z-for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of provisiona! I ence/enrollment must be

G/LP Dated , 11,0.2023

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht re the date of e pirv unless the a lute/final enrol ent as an
Advocate is ordered there before.

By Order

ln istration)
No,WRG/LP

Copy forwarded to the: -

Dated: lQ n. ,V
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'''1::1,:,"TillJ:i,'"l'ffiX'1.",.,, action \

inistration)6*jstrar m ,9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of IJar Council undcr Scction 5E of thc Advocates Act, l96l)

***

NOTIFICATION

No: ) 9lq Thctp Dated: 11 .to.zozt

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nitin Dubey
S/O Sat Pal Sharma
R/O Malhar, Tehsil & District Udhampur

vide notification N".q aT E>-4!qJK"d -o -2+224O, , period of one
year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment ust be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the d of expirv un the absol nal enrollme nt as an
Advocate is ordered there before.

By Order

Regi

RG/LP Dated: ll.tO.ZozS

(Administration )
-)'

No,' t4B1 QD -s?
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Nitin Dubey, Advocate

. . . ... for information and necessary action

w v

7

NIS tratGt. trar

4

t

%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Ilar Council undcr Scction 58 of thc Advocates Act, l96I)

***

NOTIFICATION

No.WRGlLp Dated (]to.zozz

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajinder Singh
S/O Sujan Singh
R/O Camp Gole Gujral, Jammu, Tehsil & District Jammu

vide notification No.loli 66un leqb{t a:E-oJ- Da)} for a period of one
year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of provisional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoh t before the d of expirv un the absol nal enrollme tasan
Ad is ordered the before.

By Order

flei a dministration),yNo.' P Dated: ll.to.zozt
Copy fonararded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Rajinder Singh, Advocate

... ...for information and necessary action

ministration),y

7

-)Registrar

\
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HIGH COURT OF JAMMU & KASHMIII AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No 2{ ^ "/ &o'3tRG/LP Dated : n.1o.2023

Provisional admission granted underAdvocates Act, 1961 in favourof

Ms. Preeti Devi
D/O Subash Chander
WO V.P.O Salehar, Tehsil Bishnah, District Jammu

vide notification No.?ot? *u>>l6gt( )A- o'+ -2oL2- for a period of one

-

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provi ional licence/enrollment must be
souqht before the date qf expiry unless the absolLfte/final enrollment as an
Advocate is ordered there before.

By Order

dministration)

No, QEf 32- T1-RG/LP

Regiq[rar (
Dated: JAio.zozs l\/

copy

1.

2.
3.

4.
5.

6.

7.

ry
forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Preeti Devi, Advocate

......for information and necessary action.
\

c--aa
ration)tn ist

EXTENSION
OF PROVISIONAL ENROLLMENT

trar

/<"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No: G/LP Dated :11.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shoket Ali
S/O Wazir Mohd
R/O H.No.104, Habib Nagar, W.No.9, Samote, Tehsil Surankote, District
Poonch

vide notification No./o}6 ),o
"olk(a zr9.o1-Z-o>s-tor a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of orovisional licence/enro llment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date rv unless the absolute/final enrollof ent as an
is ordered the before.

By Order

xo,MRG/Le Dated: lL.to.zozs

ministration)

/9/'
Gopy forwarded to the: -

1. Principal District and Sessions Judge, poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Shoket Ali, Advocate

... ...for information and necessary action
t

*{

r

7

ministration)

ry

ryr--

r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council undcr Section 58 of thc Advocatcs Act, l96l)

***

NOTIFICATI ON

No:) q >B /RG/LP Dated ,lol1o.2o2s

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena IJafiz
D/O Hafiz Ullah Wani
R/O Ompora, Tehsil & District Budgam

vide notification t'lo. i 3> q O]s11r-.}o.!!. for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of provisional I nce/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

befo of ex the a
is ordered the before.

enrollmen

trar m inistration)

Advoca

By Order

Gt.
No RG4LP Dated: lQ,r o.zozs

-rCopy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offlcial website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' ti:::iJ..i.*l3,.ti';flTHffi 
ecessary action

I

o*>
tr'ar tration)

q

m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Ilxcrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No: 2 c/LP Dated ,1,1 lo.2o23

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shuby Rehman
D/O Ab Rehman Ahangar
R/O Kulgam, Near Clock Tower, Tehsil & District Kulgam

vide notification No o >4 - o> - )-o>> for a period of one
year has been extended till 31 10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

newal sion ona! li lme
souqht the date of e pirv unless the a olute/final enroll ent as an

a*&

EXTENSION
OF PROVISIONAL ENROLLMENT

Advoca te is ordered there before.

By Order

-)Rel

1{4?-RG/Lp Dated: l1 .tO.ZOzS

ra ministration)
No: V
Copy forwarded to the: -

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kulgam.
cPc e-courts, High court of J&K and Ladakh, srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shuby Rehman, Advocate

... ...for information and necessary action.

<
mrn istration)

/9
1.

2.
3.

4.
5.

6.

7.

ft stra

/w

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, I96l)

***

NOTIFICATION

No: t{ z"%.ctp Dated: 10.2023

Provisional admission granted underAdvocates Act, 1961 in favourof

Mr. Akshay Kumar
S/O Om Parkash
R/O Village Dudhot Birshella, Tehsil & District Doda

vide notification Ns.9sr/%>>/2q ftlt a>>-os-ror-> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of provisional I ence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

e
Advocate is ordered there before.

By Order

absol

G;
Dated: _.10.2023

nt

dministration)v

ret

rar
IVo k 63 norp
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhadenruah.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' tur' arcn?5J#,il?flTH::ecessary 
action

N
-, ministration)tra I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Ilar Council undcr Scction 58 of thc Advocatcs Act, 1961)

***

NOTIFICATION

No: ( 2EFPG/LP Dated u .10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vibhuti Kak
D/O Suresh Kak
R/O Flat No.43, Mattoo Colony, Sai Appartments, Trikuta Nagar, Tehsil &
District Jammu

vide notification No

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

newal / isional lment mu
souqht the date of expirv unless the absolute/final en llment as an

Wfr..>>fql#r.o 2o-oS->->rror a period of one

EXTENSION
OF PROVISIONAL ENROLLMENT

Advoc is ordered the before.

By Order

ffgi.
P Dated: 1? .IO.ZOZS

dministration)

'y)
v

ministration)

a

No.' eLl
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** u::ll,ll,.Ti,hfl3lffi*, 
necessary action

o\-^

,Y
a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(tr)xcrcising po\ilcrs of Ilar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFIGATION

No Lo >YRG/LP Dated:/ l.to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yuganter Singh
S/O Harinder Singh
R/O W.No.l7, Near Stadium H.No.l, Andotra House Police Line Road, Tehsil
& District Kathua

The re I / extension of orovisional licence/enrollment must be

vide notification No1>B {>^>>l@lt{rr.O@for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ministration)

,4/
c,*)l

stration)

IVo 1q o P Dated: IL.to.
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' 
"::i1l;1fl1f,?,fli',:;; i".",,,, action

Regiqtrav ry

Regi ar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of IJar Council undcr Scction 58 of thc Advocatcs Act, l96l)

,r**

NOTIFICATION

No 2eqRGlLP Dated l1.to.zozt

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Haamid Hussain Bhat
S/O Abdul Karim Bhat
R/o Madina colony, Kanispora, Tehsir & District Baramulla

vide notification No 0( 24
'ffi| fi

oL{sd >}-o9->^>>for a period of one
year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of o onal licen nrollment ust be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht re the date of e pirv unless the absolute/final enrol tasan
Advo is ordered the re before.

By Order ,tq4-

xo, LI6,&a1-lLt RG/LP

m inistration)
Dated:1ol .to.zozs /q

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 *''',T,",f,'illjffi'I 
3n:#:::::""" action

\

-) inistration)Re tra m

,@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Ilar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFIGATION

No: Xi-z oualRc/Lp Dated: 'll.to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parvaiz Ahmad Sofi
S/O Ghulam Nabi Sofi
R/o Palhallan Saderbal, Tehsil pattan, District Baramullla

vide notification No BC') A{"a S - )-o2 2Sor a period of oneZo -o
year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of provisional li nce/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht b the date of expirv unless the absolute/final en rollment as an

By Order

tra
o$;?

Linistration)

/<vNo,' Dated: 1\.to.zozs
Gopy forwarded to the:

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7',''':::13,i1#,il"i3L13',.1i$1sary 

action

Regis

*-

trar dministration)

*
V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No:2 z'3 zzrJp61r, Dated: {1. t 0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Safi Ur Rehman
S/O Reyaz Ahmad Bhat
R/O Nowshera, Mandi Bal, Tehsil Srinagar (Eidgah), District Srinagar

vide notification No o 26)> Vo-oS- >6>> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extensio n of provisional li nce/enrollment must be

-a[+{d

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht b the date of exoirv un the absolute/final enrollment as an

By Order

ruo, \c) I z-z->4 nG/Lp Dated,

Copy forwarded to the: -

t

,'"
OrC?

\

o.r*<
inistration

dministration),V)11 .ro.

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' tlo 
';ffi#;li311".T1.,""""..,o action

ffigistra

\t/
r

.9 )

Advocate is ordered there before.



2tt

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No:L9-e 1-"alRG/LP Dated: lf,.to.zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shoket Hussain
S/O Ghulam Hussain
R/o village Gagrian, H.No.36, w.No.2, Tehsil Mandi, District poonch

vide notification NotpSZlZzzJRk dated 
--]'.&zz 

for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of provisional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht b re the date of rv unless the a olute/fi nal enrollment as an
Advocate is ordered there before.

By Order

Xo: h -16 RG4LP Dated

6Li
(1 .ro.zozs

stra

MINIS

ministration)y
Copy fonryarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the offlcial website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' Mr' s1'I:k 
#Hll#;,t1'ff:Tecessary action

tr
*L
ation)'@i. trar ,y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(I)xcrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No {z-"t 2P2F<GILP Datedll I 10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Stanzin Tamchos
S/O Tsering Tashi
R/O Matho (Togochey), Tehsil & District Leh

vide notification No dated ZD- e-Z.yZ- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of orovisional I icence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht before the date of piry unless the a olute/final enroll ent as an
Advoc is ordered the before.

By Order I

Ny
Rcgistra ministration)

,V
r

IVo Dated: l4 .to.zozs

-Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Leh.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' t1:i:}:ff 
:,.'ili;11"'.TXt"""".."o action

n
Regis trar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No ZP:}PG/LP Dated : 11.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ajmal
S/O Mohd Hafiz
R/O W.No.TrBatote, Tehsil Batote, District Ramban

vide notification No.6t>l>ozzl?h dated zT-&ZoZy for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / exte nsion of orovisio nal licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht re the date of e pirv unless the a lute/final enrol tasan
Advocate is ordered there before.

By Order

-r'Rcgis trar
P

ministration)
,€ruo; t< O8',- 1l RG/Lp Dated: 11 .to.zoze

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' *:l:,fiilel#ffiXTd 
necessary action

)-l '
Regis

UA--
m inistration)

/gz/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powers of Bar Council undcr Scction 58 of the Advocatcs Actr lg6l)

***

NOTIFICATION

No) 2t23 /RG/LP Dated 1l rc zozs

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vipul Gupta
S/O Naresh Kumar
R/O W.No 2, opposite District Court Kathua, Tehsil & District Kathua

vide notification No.toilfut4l?6dated zg.oTzo>L for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of o onal licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

re the
Advocate is orde red there before.

I enrol

tq
ministration)
z{y

unless th

By Order

ruo; U frQ(o -'T+ RGqLP

IGsi.
Dated: I 1 .to.zozs

Regis

trar

trar mrnts

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' 
":::l3,.llll#i;::*. necessary action

w ,4,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No./{tB >O >gRG/LP Dated:4 1. t 0.2023

Provisional admission granted underAdvocates Act, 1961 in favourof

Mr. Aman Motton
S/O Tara Chand
R/O Shazadpur Marthao Block Marh, P/O Karloop, Teshil Marh, District
Jammu

vide notification No.?9>ozzl Rl+dated zT-oT-u>> for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The ren I / extension of o onal Iicence/enrollme nt must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht befo re the date of exoirv unless the absolute/fina I enrollment as an
Advocate is ordered there before.

By Order

No.' 183 6 RG/LP Dated: I I .r o.zozs

o-^r
ministration),y

ministration)

M

-r'Regist rar

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Aman Motton, Advocate

......for information and necessary action

v*

7

,-
Rcgistrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, 1961)

***

NOTIFICATION

No z--oL3lRGlLP Dated :17.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vinay Choudhary
S/O Rashpal Singh
R/o Nekowal, R.S. Pura, Sai Kalan, Tehsil Suchetgarh, District Jammu

vide notification No dated As7.>o>t for a period of one

year has been extended till 31 10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renew I / extension of Drov ional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

re the

By Order

RG4LP Dated:

rar nistratio

unless the enrollmen

nls tra

I I .ro.zozs
--f-

No

1.

2.
3.

4.
5.

b.

7.

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of lndia, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
cPc e-courts, High court of J&K and Ladakh, srinagar for uploading on
the official website.
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Vinay Choudhury, Advocate

......for information and necessary action.

Regist
oc?

I

*
tion)trar{3gi'

@
/{"/

Advocate is ordered there before.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No:zfsr 4-r-ostRcllp Dated 17.t0.2023
U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Sahib Singh
S/O Kuldeep Singh
R/O H.No3, Sector 7 Lane No.l, Guru Nanak Nagar, Tehsil & District Jammu

vide notification No.lo?olZ,o^^ I Rr., dated 2D- o?.:.oz:- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

newal / rovisional li ment must
souqht befo the date of expirv unless the absolute/final en llment as an

EXTENSION
OF PROVISIONAL ENROLLMENT

Advoca is ordered the before.

By Order 1

*
stra ministration)

IVo lft>'>-- Dated:1?.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 *''',-::;li.'i"*:?:'.i1H::xssary 
action

+

fr-
Regi

10.2023

,F)

,EZ

Resistra6lArpation)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of Bar Council undcr Scction 58 of thc Advocates Act, l96l)

***

NOTIFICATION

No: r-Sa {{v*ncttp Dated : l? .10.2023
V

Provisional admission granted underAdvocates Act, 1961 in favourof

Mr. Himank Sharma
S/O Rakesh Sharma
R/O H.No.01, Lane No.l W.No.60, Roop Nagar Road Shiv Enclave, Tehsil &
District Jammu

vide notification No.9 t4ut\z->ilRb datedz+. il.Z-.yz for a period of one
I

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enroll nt must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht befo the date of exoirv unless the absolute/final enro llment as an
Advoca te is ordered the before.

By Order

,8*t. tra tn istr

Iq
ation)

IVo; -3 
e, P Dated: l1 jo.zozs /%y-

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ur',im:?j.?.i:l#i##:i:cessary 
action

Registrarty tnls tratrony )'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(l)xcrcising powcrs of IJar Council undcr Scction 58 of thc Advocatcs Act, 1961)

***

NOTIFICATION

No: {=6 -frctp Dated:t
.>.o

7 10.2023

Provisional admission granted underAdvocates Act, 1961 in favour of

Mr. Mohd Hafiz
S/O Khushi Mohd
R/O W.No.4, Nardbass, Bathoi, Tehsil Mahore, District Reasi

vide notification No.qeta)2o22-lRh dated Z7-o7-2aZZ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

renewal / rovisional li mu

EXTENSION
OF PROVISIONAL ENROLLMENT

By Order t<
Registra

-),

ministration)

,Y
r

xo: l-.1 n q\l - 7B RG/LP oated:1_1_.10.202s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Reasi.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7 ' *'' 

':lt#il,?,fl111"'f:".. necessary action \

Reeistr 
ffi ,(A 

d ministr at i o n )

un len
Advocate is ordered there before.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powerc of Bar Council under Section 58 of the Advocates Act, 1961)

***

NOTIFICATION

No: >"Rcl.:p Dated:1 10.2023
?

Provisional admission granted under Advocates Act, 1go1 in favour of

Mr. Jhangir Iqbal Ganaie
S/O Mohd Iqbal Ganaie
R/O Kuluhani Ponchra, W.No.l, Tehsit Bharath Bagla, District Doda

vide notification No.Q{ql*a>4 ft trdated >}-o?oas-l_ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of exoirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ministration)

xo, Ufttzl -\l RG/LP Dated: ll fi.zozs v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District BarAssociation, DodafBhaderwah
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the officia! website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *"',11i:;J.'flr.|,""fi1f3;ti,L1"*3ary 
action

-{

n

\

EXTENSION
OF PROVISIONAL ENROLLMENT

@/t
minjstration)

&

x
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
@xercising powels of Bar Council under Section 58 of the Advocates Act, 1961)

***

N FICATION

No:1 -.4RG/LP Dated: (1.lo.zozg

Provisiona! admission granted under Advocates Act, 1961 in favour of

Ms. Niharka Bamotra
D/O Ashok Kumar
R/O W.No 10, Tallian Mohalla, Teshil & District Reasi

vide notification No.lznlz,nf Rh dated 23--oS-Z-ZS- for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souoht before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order <
,-) "

Registrar dministration)

xo, \Bg h a? RG/LP Dated:Vlo.zozs M ,Y
Copy forurarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Reasi.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
O. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Niharka Bamotra, Advocate

......for information and necessary action

ministration)

/<>/

7

(

EXTENSION
OF PROVISIONAL ENROLLMENT

n



222

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(tr)xcrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATI ON

No:1 231IRG/LP Dated 11 .10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhilash Kapahi
S/O Ajay Kapahi
R/O 530-A Gandhi Nagar, Tehsil Bahu, District Jammu

vide notification No.ilqf^ ^r lRh dated 2*-oz- 2.o>c for a period of one
year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren al / extension of provisional I icence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the da te of exoirv un!ess the absol nal enrollme tasan
Advo is ordered before.

By Order
4,--"

Registrar dministratio
No.' 1f-8 > RG/Lp Dated, l? .ro.zozt
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7 Mr' A:h:i?:l 
r;i;:iiiT.Tx'!""..,o action ,

inistration)

hl

€gi. trar

,9



223

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(l)xcrcising powcrs of Ilar Council undcr Scction 58 of thc Advocates Act, l96l)

***

NOTIFIGATION

No:2-G, z-oo>37pG/Lp Dated:[ 7.10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nikita Bharti
D/O Gulshan Kumar
R/o H.No 248, Jogi Gate Shahidi Chowk, Tehsil & District Jammu

vide notification NoW dated z8- a"-%zz for a period of one
year has been extended till 31 .10,2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extension of provisional li ence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souqht b re the date of e irv unless the absolute/final enrollment as an
vocate red there

By Order

Gt.
Dated: [1 .to.zozt

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' ** *::ii:#;il1'*1["f:li 
necessary action

trar tration)
No.' O RG/LP ZW

ra'
Registrar inistration)

tu
m.y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of the Advocatcs Act, l96l)

***

NOTIFICATION

No: )-fgl /RG/LP Dated:l ? 10.20232D

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nikita Gupta
D/O Rajinder Gupta
R/O W.No 8, Main Bazaar Samba, Tehsil & District Samba

vide notification No.4qtlzoz>lRh dated 28-o -2o for a period of one'l
year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / extension of orovisional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of exoirv unless the absolute/final en lment as an
Advocate is ordered there before.

By Order \

ft[irt.

r^)

ministration),ya

ruo, MRctp Dated: I ? .to.zozt
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Ms. Nikita Gupta, Advocate

......for information and necessary action
7

I

dministration)vRegis trar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of the Advocatcs Act, l96l)

***

NOTIFICATION

No - oza
-IRGILP Dated 17.t0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Malhotra
S/O Subash Chander
R/O Sobka, P.O Gharota, Tehsil Bhalwal, District Jammu

vide notification No.lo<Pl%z4n&nated2}-aV.%tl_ for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal / e nsion of provisional licence/en llment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of exoirv unless the abso lute/final enrollment as an

AIo

Advocate is ordered the before.

By Order

,G*i
Dated: l1 .to.zozs

strar ministration)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2- Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Sandeep Malhotra, Advocate

for information and necessary action.

ry

If)
Reg istrar

tfll
dministration )

-r/

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powcrs of Bar Council undcr Scction 58 of thc Advocates Act, l96l)

***

NOTIFICATI ON

No: Sncllp Dated:[ft0.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ananya
D/O Ramesh Babu
R/O Chakrohi, Tehsil Suchetgarh, District Jammu

vide notification No.Qtt lZ"Zzl I?6, dated 2 -2t, for a period of one-o

year has been extended till 31 10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The ren I / extensio n of provisional licence/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the d of exoirv un the absol nal enrollme as an
is ordered the before.

By Order

-)'
Registra r ministration)

No, WRc/Lp Dated: ( ? .to.zozs
Gopy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.7' *'' o::"13fl?Jlfi:[. 
and necessary action

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICATION

No: z zoLB /RG/LP Dated :lt .10.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raman Verma
S/O Tarsem Lal Verma
R/O Danpur P.O Jourian, Tehsil Khour, District Jammu

vide notification No.l oo>fuZzf?k dated 20.07- bzz for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of
his/her character and antecedents from the ClD.

The renewal / extension of provisional I nce/enrollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

ht te of ex e absol

Regis

lment a

ministration)

4

Advoca is ordered the before

By Order

tra
No 8t -lq Dated: l ol .to.zozs
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of lndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Raman Verma, Advocate

... . . . for information and necessary action

ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excrcising powcrs of Bar Council undcr Scction 58 of thc Advocatcs Act, l96l)

***

NOTIFICAT!ON

llto zozsNo: o /RG/LP Dated:

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adil Rashid
S/O Abdul Rashid Sheikh
R/O Mohalla Khawaja Sahib, District Baramulla

vide notification No.lZ{llzouf Rt dated lb-tt - oLl for a period of one

year has been extended till 31 .10.2024 subject to the verification of his/her

Certificates/Ll.B Degrees from the concerned University and verification of

his/her character and antecedents from the ClD.

The renewal I extension of orovisional licence/en rollment must be

EXTENSION
OF PROVISIONAL ENROLLMENT

souoht before the date of exoirv unless the absolute/final en llment as an
Advocate is ordered there before

By Order

n(
Regis trar ministration)ryNo, MRG/LP Dated: ll.ro.zozs

Gopy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of !ndia, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Adil Rashid, Advocate

......for information and necessary action.

trar mrnls tration)
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